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12.2.07 	In this application the applicant has 

been sé1ected for the post of Inspector of 

Post Offices vide order dated 31.07.06 as 
I SC candidate. On being selected for 

appointment as Inspector of Post Offices 

as per the examination, 2005 the 

applicant did not appear in the 

Exaznl,iiation, 2004 for the said post as the 

same y has become irrelevant for the 

applicant on his selection in the 

Examiafion 2005. Further the applicant 

was also issued a letter dated 18.8.06 by 
the Respondents con&ming his selection 

for appointment as inspector of Posts on 
the bsis of the Inspector of Posts 

Examination for the year 2005. Purmant 

to the said. letters of selection the 

respondent No. I . issued letter dated 

22.09.06 whereby the names of the 

ew1-d / 
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selected candidates have been 

revised and the name of the 

applicant couid not place in. the 

said revised, 'list '  lof selected 

candidates foi the post of Jnspector 

Posts Examination, 12005, The 

applicant. ified a rresentation 

incorporating his ,gxi.esances before 
the respondents. But there is no 

jJ/ro 	2-y' q5eivt+ response. Thereafter, the applicant. 

/ 	
approached this ,.Tribuhal by fThtig 

an application. in 'OA.No[292 of 06 .. (1 	 for directing the respondent 
(4#t1 0 40 , Y2- ' 	' '' authoHties to dispse of the 

' 	 J 	 . •. represtation 	dated 	23. I006 

	

/f_•.r7-, 	- • 	

' I 	
within a period"of I 	months.In 

, O ' .. , . •. comr.iiance of the oHer . of The 

Tñbunal tbe respondeiit No2 has 

hd that the declaration'.d result of 

the applicant was igainst the 

foulated iidelines' ütipuiated for 

	

. . . . 	 ,recruittnent of inspect.cr of Posts; 

The 'applicanthas' 	th3cus '  

standi to claim for the 4m'e nor is 

entitled to be'd&1aed as successful 

against a single.vacancr. of Schedule 

• 	 . 	•. 	. 	Caste quóta Being aggrieved the 

applicant has ified this O.A.- •: •j 	 .- 	 - 

I have heaid Mi U Sharma 
• 	. 	 . 	. 	. 	, 	

••. 	 1, 

learned counsel for the applicant 

and Mr. G. Baisbya, learned 

Sr.C.Q.S.C. for thL irepondents.. 

Considering the facts and 

circumstances of the case the O.A. 

ha's to be admitted. 

. 	. 	cont/ - 
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Application is admitted, issue 
notice on the respondents. Six 
weeks time is grarted to file written 
statement. Post the /natter on 
27.3.07. I 

4 

1 ~131 Vice-Chairman 
hn 

27 .3O7 

lm 

Let the case be listed for filing 
written s tatemnt and further orders 
Post the matter on  

Vie e-Chairma 

1*&321 

Im 

kv' %.etil 
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1.5.07. 	Counsel for the respondents wanted 

further time to Me written statement. He 

has submitted that he has got 

instructions reply to be filed. Post the 

matter on 5.6L07 

Vice-Chairm 211 

liii 

5.6.2007 	Mr.G.Baishya, learned Sr.C.G.S.C. 

requested for further time to file reply 

statement. Three weeks' time is allowed. 

Post on 27.6.2007. ___ _~ _t 	 C 
 . - , , I 

LI_ 
Vice -Chairman 

/bb/ 
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27.6.2007 
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Further time of four weeks is sougth 

to file reply statement. However, 

conidering the urgency in 1 the mafter 

Respondents are directed to file reply 

statement within two weeks. 

Post on 10.7.2007. 

& 
t 	+ 1 S 

Vice-Chairman 

/bb/ 

 

 

10.7.2007 Let the case be posted on 

20.07.2007. Considering the urgency 'in the 

matter: Respondents• are directed to file 

reply statement by that time, if not matter 

will be proceeded without replr\  statement. rtk:24-  L't€4 

 

Vic'hafrman 
Ibbi 

4-114 

20.7.2007 	Respondents were granted several 

times to file reply statement. On 10.7.2907 

considering the urgency this Court 

directed the Respondents to file reply 

statement as a last opportunity by today. 

But today also no reply statement is 

forthcoming. 

Post the case for hearing on. 

8.8.2007. In the meantime Respondents 

shall file reply statement. 

Vice-Chairman 
Ibbi 

; 

•f- 
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24.8.07 	Post on 12.9.2007 for hearing. 

The respondents are also directed to 

take instruction as to whether 2005 SC quota 

vacancies are still available. 

Vice-Chairman 

Jr 
((0 

pg 

12.9.07. 

lm 

Judgment delivered in open Court. 

Kept in separate sheets. Application is 

disposed of No costs. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

I 
O.A. No. 38 of 2007 

DATE OF DECISION: 12,09.2007 

Md. Chandra Sekhar Hazarika 
.............. ................... ............................ ....... .Ppp1icant/s 

Mr. U. Sharma 
............................. . ....... . .......... ........idsiocate for the 

Applicant/s. 

- Versus - 
U.O.I. & Ors 

.... ......................... ..................... ................. Iespc.1T1der!t/s 

Mr. G. Baishya, Sr.C,G,S.C. 
........ ..................................................... .Ad'siocate for the 

Respondents 

CORAM 

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 

Whether reporters of local newspapers may be allowed to 
see the Judgment? 

Whether to be referred to the Reporter or not? 	 Y /sl N o 

Whether to be forwarded for including in the Digest Being 
compiled at Jodhpur Bench & other Benches? 	 /es, o 

 

 

 

4. Whether their Lordships wish to see the fair 
of the Judgment? 



CENTRAL ADMINISRATEVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.38 of 2007 

Date of Order: This the 12'  Day of September. 2007. 

HON'BLE MRIK.VSSACHIDANANDAN, VICE-CHAIRMAN 

Sri Chandra Sekhar Hazarika 
5/0 Late Tileswar Hazarika 
Resident of Milan Nagar 
P.O. C.R.Building 
Dibrugarh-786003, 	 Applicant 

By Advocate Mr.Y.S.Mannan, Mr.U.Sharma 

-Versus- 

1. 	Union of India, 
Represented by the Director General, Govt. of India, 
Ministry of Communications 
and Information Techfnology, Department of Posts, 

Dak Bhawan.Sansad Marg 
New Delhi 

2. The Chief Postmaster General, 
Assam Circle, Meghdoot Bhawan, 
Guwahati-1. 

By Advocate Mr.G.Baishya, Sr.C.G.S.C. 

KVSSACHIDANANDAN, V.C: 

The present application is directed against the order 

dated 05.01.07 passed by the Respondents No.2 declining to consider 

the case of the applicant for appointment to the Inspector of Post 

without following the Statutory Rules regarding accommodation of the 

applicant against backlog vacancy for Scheduled Caste category for 

2004 by carrying forward to 2005. No consideration of the same have 

illegally deprived the applicant from appearing the ExaminatIon 2006 

for which he has lost two years of his career and as such have 

L"--- ~ 



suffered irreparable loss and injury. Aggrieved by the said action of 

the respondents the applicant has filed this O.A seeking the reliefs. 

The Respondents has filed the written statement contending 

that on scrutiny of the result of Inspector of Posts dated 26.7.2006, it 

came to know that the name of Sri Kumar Ranjan Roy was wrongly 

shown against unreserved quota. On detection of the mistake, the 

result was recast and the name of the applicant was eliminated from 

the recast result because the applicant had no better claim on merit 

than the selected candidate. Sri Kumar Ranjan Ray. It is also 

mentioned that the Examination of Inspector of Postal Departmental 

is a competitive one and the selection was made on merit basis. Thus 

the claim of the applicant is not sustainable. 

I have heard Mr. U. Sharma learned Counsel for the 

applicant and Mr. G. Baishya, learned Sr.C.G.S.C. for the respondents. 

When the matter came up for hearing the learned counsel for the 

applicant produced a letter dated 3.8.2007 issued by the Assistant 

Director General (DE), stating that Shri Kumar Ranjan Roy, SC, 

Assam Circle, is the successful candidate in the year, 2005. Counsel 

for the applicant has submitted that if the authorities would have 

appointed Sri Kumar Ranjan Roy in the backlog vacancy of 2004, the 

applicant would remain as selected candidate in the merit list dated 

31.07.06. The applicant has prayed for direction to the Respondents 

to consider appointment of the applicant on carrying forward of the 

backlog vacancy of Scheduled Caste candidates from 2004 panel year 

as per the statutory rules. Counsel for the applicant has submitted 

that he will be satisfied if direction is given to the respondents to 

consider appointment of the applicant for the post of Inspector of 

Posts Offices on the carrying forward of the backlog vacancy of 
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Schedule Caste candidates from the 2004 Panel of the year. Counsel 

for the respondents has submitted that he has no objection if such 

direction is given. In the interest of justice this Court directs the 

Respondent No.2 to consider the case of the applicant in view of the 

order dated 3.8.2007 and pass a reasoned and speaking order and 

communicate the same to the applicant within a time frame of two 

months from the date of receipt of this order. 

O.A. is disposed of There shall be no order as to costs. 

(K.V. SACHIDANANDAN) 
VICE-CHAIRMAN 

LM 

\)) 
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BEFORE THE CERNTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

Original Application 	of 2007 

SYNOPSIS 

The present application is directed against the Order 

dated 05.01.07 passed by the Respondent No.2 declining to consider the 

case of the applicant for appointment to the Inspector of Post without 

following the Statutory Rules regarding accommodation of the applicant 

against backlog vacancy for Scheduled Caste category for 2004 by 

carrying forward to 2005. No consideration of the same have illegally 

deprived the applicant from appearing the Examination, 2006 for which 

he has lost two precious years of his career and as such have suffered 

irreparable loss and injury. 
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BEFORE THE CERNTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

Original Application 	of 2007 

LIST OF DATES 
26.05.99 The applicant was appointed as Postal Assistant in the 

Department of Posts, Dibrugarh Circle, Dibrugarh. 

03.03.05 Internal 	Notification 	notifying 	Inspector 	of 	Post 

Examination, 2005. 

26.05.06 Letter annexing the 	list of provisionally permitted 

candidates to appear in Examination, 2005. 

17.07.06 Hall 	Permit 	issued 	to 	the 	applicant 	for 	the 

Examination, 2006. 

31.07.06 Result of Departmental Examination for selection to the 

post of Inspectors Post Examination, 2005 

18.08.06 Letter from Respondent No.3 informing the applicant 

about his selection for appointment. 

22.09.06 Letter issued by the Respondent No.1 revising the list 

of earlier selected candidates. 

18.10.06 Letter from Respondent No.2 informing cancellation of 

earlier result sheet dated 31.07.06. 

19.10.06 Letter from Respondent No.3 to the applicant regarding 

recast of the earlier select list. 

23.10.06 Representation filed by the applicant. 

04.12.06 Order passed by this Hon'ble Tribunal in 	Original 

Application No. 291 / 2006 disposing of the application 

with a direction to the Respondent No.2 to consider 

and dispose the representation dated 23.10.06 within 

2 months. 

05.01.07 Order passed by the Respondent No.2 holding that the 

case of the petitioner cannot be considered at this 

stage. 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

(An application under Section 19 of the Administrative 
Tribunal Act, 1985) 

Original Application No: T of 2007 

IN THE MATI'ER OF: 

Sri Chandra Sekhar Hazarika 

S.O.- Late Tileswar Hazarika 

Resident of Milan Nagar 

P.O.- C.R. Building 

Dibrugarh -786 003 

Applicant 

-Versus 

1,. The Union of India, Represented 

by the Director General, Govt. of 

India, Ministry of 

Communications and Information 

Technology, Department of Posts, 

Dak Bhavan, Sansad Marg 

New Delhi. '- 

2. The Chief Postmaster General, 

Assam Circle, Meghdoot Bhawan 

Guwahati- 1. 

Respondents 
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DETAILS OF THE APPLICATION: 

4 

11 
Particulars of Orders against which this application is 

made: 

The present application is directed against the Order dated 

05.0 1.07 passed by the Respondent No.2 whereby it was held that since 

the declaration of result of the petitioner was against the formulated 

guidelines and stipulated Rules for recruitment of Inspector of Posts, 

the petitioner has neither Locus standi to claim for the same nor is 

entitled to be declared as successful against a single vacancy of 

Schedule Caste quota, as another candidate belonging to the same 

community had a better claim than him on merit so the prayer for 

appointment of the petitioner could not be considered. Vide this 

application the petitioner challenged the Order dated 05.01.07 being 

inconsistent with the statutory Rules. 

Jurisdiction of the Tribunal: 
The applicant declares that the subject matter of the 

application is well within the jurisdiction of this Hon'ble Tribunal. 

Limitation 
The applicant further declares that this application is filed 

within the limitation prescribed under Section 21 of the Administrative 

Tribunals Act, 1985. 

Facts of the Case: 

That the applicant is a citizen of India and a permanent 

resident of Milan Nagar, Dibrugarh, in the District if Dibrugarh, 

Assam and as such is entitled to all the rights, privileges and 

protections guaranteed to the citizens of India under the 

Constitution of India and the Laws framed thereunder. 

That the 	applicant is 	presently serving as 	Postal 

Assistant, in the office of the Post master General, Dibrugarh 
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Region, Dibrugarh under the Department of Posts. The applicant 

was initially appointed on 26.05.99 as Postal Assistant in the 

Deptt. of Posts, Dibrugarh Region, Dibrugarh, and has been 

working deligently and without and blemish and to the satisfaction 

of all concerned. 

That the applicant begs to state that the Respondent 

No.2 issued an internal advertisement dated 03.03.05 for 

examination to the post of Inspector , 2005 to be held from 

12.08.05 to 14.08.05 as per the calendar of Departmental 

Examination, 2005. Application from eligible candidates in 

prescribed proforma were invited latest by 24.03.04. Further it was 

stated that vacancy be announced later on after declaration of the 

result of 2004. 
A copy of internal advertisement dated 

03.03.05 is annexed herewith and 

marked as Annexure "A". 

That pursuant to the letter dated 03.03.05, the applicant 

applied for the said post and the Respondent No.2 vide its letter 

dated 	26.05.05 enclosed a list of provisionally permitted 

candidates to appear in the Departmental Examination for 

promotion to the cadre of Inspector Posts, 2005 to be held from 

12.08.05 to 14.08.05 as well as notifying the center. 
A copy of letter dated 26.05.05 alongwith 

the list of permitted candidates is 

.annexed herewith and marked as 

Annexure "B". 

That thereafter the said examination for promotion to the 

cadre of Inspector posts, 2005 was held at the notified date and the 

applicant appeared in the said examination in his 1st chance and 

did very well and was expecting a positive results in his favour. But 

there was a long delay in declaration of the results of the siid. 

examination, 2005 and the applicant alongwith the other 

candidates were kept hanging. 



4 
That in the meanwhile the internal advertisement or the 

examination for promotion to the cadre of Inspector posts, 2006 

have been issued and dates for the examination was fixed from 

04.09.06 to 06.08.06. The applicant being in the dark about the 

result of the earlier examination, 2005 applied for the same as an 

ardent caution on the ground that if he is not selected in the earlier 

examination, he would be able to take a chance at the present 

examination, .2006. The applicant was also issued the Hall Permit 

on 17.07.06 for appearing in the said Examination, 2006. 
A copy of Hall Permit is annexed 

herewith and marked as Annexure "C". 

That the applicant begs to state that soon after receipt of 

the Hall Permit for appearing in the Inspector Posts Examination, 

2006, the results of the earlier examination 2005 was declared 

and was notified by the Respondent No.1 vide its Letter No. 

Staff/ 8-1/2005 dated 31.07.06. In the said result in order of merit, 

the applicant have been selected for appointment as Inspector of 

Post Offices and was placed at Serial No. 5 as a Scheduled Caste 

candidate. 
A copy of letter dated 31.07.06 notifying 

the result of the Inspector Post 

Examination 2005 is annexed herewith 

and marked as Annexure "D". 

That the applicant begs to state that on being selected 

for appointment as Inspector of Post Officer, the applicant did not 

appear in the Examination, 2006 for the said post as the same has 

become irrelevant for the applicant on his selection in the 

Examination, 2005. Further the applicant was also issued a letter 

dated 18.08.06 by the Superintendent of Post, Dibrugarh Division 

confirming his selection for appointment as Inspector of Posts on 

the basis of the Inspector of Post Examination for the year 2005. 
A copy of letter dated 18.08.06 is 

annexed herewith and marked as 

Annexure "E". 
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That pursuant to the said letters of selection for 

appointment of the applicant as Inspector of Post, the Respondent 
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No.1 issued a letter dated 22.09.06 whereby the names of the 

selected candidates have been revised and to the utter surprise and 

dissatisfaction of the applicant the name of the applicant could not 

find place in the said revised list of selected candidates for the 

Inspector Post Examination, 2005. 

A copy of letter dated 22.09.06 alongwith 

the revised list is annexed herewith and 

marked as Annexure "F". 

That thereafter, on the basis of the impugned letter 

dated 22.09.06 issued by the respondent No.1 revising the names 

of selected candidates for Inspector Posts Examination, 2006, the 

Respondent No.2 issued a letter dated 18.10.06 informing the 

cancellation of the earlier result and informing the new list of 

selected candidates. 
A copy of letter dated 18.10.06 is 

annexed herewith and marked as 

Annexure "G". 

That thereafter, the Superintendent of Post, Dibrugarh 

Division vide letter dated 19.10.06 informed the applicant that the 

name of the candidates has been recast for appointment as 

Inspector of Post Offices on the basis of Examination held in 2005 

and the name of the applicant have not found place in the said 

select list and a new list have been prepared. 
A copy of letter dated 19.10.06 is 

annexed herewith and marked as 

Annexure "H". 

That the applicant begs to state that the applicant was 

devastated by the said recast of the selection of Inspector Posts in 

Examination, 2005 whereby the applicant's name did not figure. 

Though the applicant was selected for appointment in the said 

post when the results were declared, but the name of the applicant 



6 
did not figure in the said list after revision. Because of the 

selection of the applicant in the Examination, 2005 the applicant 

did not appear in the examination, 2006 even though he was 

eligible and received his Hall Permit. Immediately thereafter the 

applicant filed a representation incorporating his grievances before 

the Respondent No.2 on 23.10.06 and also to respondent No.1. But 

even after a long delay, the applicant have not received any 

communication in this regard from either Respondent No.1 or 

Respondent No.2. 
A copy of representation of the applicant 

is annexed herewith and marked as 

Annexure 
That thereafter the applicant approached this Hon'ble 

Tribunal by filing an application for a direction to the Respondents 

to quash the impugned revised list of candidates for Inspector of 

Posts Offices Examination, 2005 issued vide letter dated 22.09.06 

by the Respondent No.1 and to direct appointment of the applicant 

in consonance with the Order of merit as per result dated 31.07.06 

issued by Respondent No.2 

That the said application was registered as OA No. 

292/06 and this Hon'ble Tribunal vide its Order dated 04.12.06 

disposed of the said application with a direction to the Respondent 

authorities to dispose of the representation dated 23.10.06 within a 

period of two months from the date of receipt of the Order. 

A copy of the Order dated 04.12.06 is annexed 

herewith and marked as ANNEXURE-J. 

0. 	That the applicant begs to state that the Respondent 

No.2 vide Order dated 05.01.07 disposed of the application dated 

23.10.06 in compliance of the Order of the Hon'ble Tribunal dated 

04.12.06 whereby the Respondent No.2 has held that the 

declaration of result of the applicant was against the formulated 

guidelines and stipulated rules for recruitment of Inspector of 

Posts, the applicant has neither locus standi to claim for the same 

nor is entitled to be declared as successful against a single vacancy 
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of Schedule Caste quota, as another candidate belonging to same 

community had a better claim than him on merit. So, his prayer for 

appointment cannot be considered. Further with regard to the 

backlog vacancy for SC category. The same could not be acceded at 

that stage. 

A copy of the Order dated 05.0 1.07 is annexed 

herewith and marked as ANNEXURE-K. 

That the applicant begs to state that after recasting 

the result, one Sri Kumar Ranjan Ray was selected as am Schedule 

Caste candidate in place of the applicant. In this regard, the 

applicant begs to state that Sri Kumar Ranjan Ray have earlier 

appeared in the Inspector of Post Examination, 2004 but was not 

selected. In the said Examination the Post of Schedule Caste 

remained vacant. Later, the said results of the failed Schedule 

Caste candidates were reviewed as per the directions of the 

Ministry of Communications and Information Technology vide letter 

dated 26.07.04. After review of the results, the high power 

committee who was entrusted to review the same recommended the 

name of Sri Kumar Ranjan Ray for the said post for the year 2004. 

The said recommendation was made prior to the declaration of the 

result of the 2005 Examination but even then the respondents 

have re-casted the result dated 31.07.06. 

That the applicant begs to state that thereafter the 

respondent No.2 vide letter dated 1. 12.06 again sent reminder to 

the respondent No.1 with regard to the recommendation of Sri 

Kumar Ranjan Roy to the Inspector of Posts for the vacancy post of 

the 2004 Examination. The applicant further states that even 

though recommendations have been made but the authorities have 

not taken any action into that regard, thereby recasting the result 

dated 31.07.06 and appointed Sri Kumar Ranjan Roy as a 

Schedule Caste candidate in the 2005 Examination. 

That the applicant begs to state that if the 

authorities would have appointed Sri Kumar Ranjan Ray in the 

in the backlog vacancy of 2004 under that circumstances the 
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applicant would remain as selected candidate in the merit list 

dated 31.07.06 and in that circumstances the result dated 

31.07.06 would not have been re-casted. The recast of the results 

have ruined the carrier of the applicant for the lapse on the part 

of the respondent authorities in accommodating Sri Kumar Ranjan 

Ray against backlog vacancy for Schedule Caste category for 2004 

in which case the applicant would automatically remain in the 

Select List dated 3 1.07.06 

S. 	That being highly aggrieved by the impugned Order 

dated 05.01.07 of the Respondent authorities in rejecting the claim 

of the applicant for consideration for appointment as Inspector of 

	

Post Offices after being selected as per the Select List dated 	
1- 

31.07.06, the applicant has approached this Hon'ble Tribunal by 

way of this instant application for redressal of his grievances. 

V. 	Grounds of Relief With Legal Provision: 

For that the Respondent authorities have made menifest 

error in revising the list of selected candidates on the basis 

of Inspector Posts Officer Examination, 2005 dropping the 

name of the applicant. 
For that, the respondent authorities have acted in a most 

illegal, arbitrary and malafide manner against the 

applicant in as much as the applicant have been duly 

selected for appointment in the post of Inspector and mad 

to suffer ever though there is no fault on the part of the 

applicant. 

For that due to revision of the list of selected candidates 

for Inspector Posts Examination, 2005, the applicant could 

not appear in the said Examination, 2006 as a result of 

which he has lost 2 precious years of his career including 

training period which cannot be regained by any means. 

p 
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For that the applicant was selected in the order of merit for 

appointment as inspector of Post Offices on the basis of his 

performance shown in the results of the Inspector of Post 

Offices Examination, 2005 as a Scheduled Caste 

candidate. But in the revised list of selected candidates 

the name of the petitioner did not figure and Sri Kumar 

Ranjan Roy have been placed as Scheduled Caste 

candidate though he was recommended for appointment 

against the backlog vacancy for SC category of 2004. 

Under the above situation the applicant have to suffer for 

no fault in his part and have lost 2 precious years of his 

career. 

For that, due to the delay in declaring the results, the 

applicant also received his Hall Permit for the said 

Examination, 2006 but due to his selection, he refrained 

from sitting in the examination, 2006. Therefore, revising 

the Select List of Examination, 2005 just after the 

examination of 2006 have illegally deprived the applicant 

by the respondent authorities which will have adverse 

ramification to the career of the applicant. 

For that, under Reference Deptt. of Posts & Telegraphs, 

Office Memorandum No. 360 12/2/96 Estt.(Res.) Dated 

02.07.97, the reserved vacancies are to be determined 

afresh on the basis of post-based revised rosters and to be 

carried forward for future adjustments. As such if the 

backlog vacancy would have been brought forward, it 

would have created another vacancy for the Scheduled 

Caste and the applicant could have been accommodated in 

the said vacancy. 

For that the backlog of ST/ SC / OBC is to be determined 

afresh as per the revised post based roosters. Vacancies 

against reserved categories will continue to be filled keeping 

in view the limit of 50% reservation in total vacancies being 

filed in a penal year. In the instant case the number of 
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vacancies have been notified to be 5 with 4 vacancies for 

other caste and 1 vacancy for Schedule Caste. Under the 

above circumstances the backlog of 1 vacancy of Schedule 

Caste should have been carried forward for the instant 

selection and in that case the applicant could have been 

appointed in the said vacancy. 

(h) 	For that the rejection of the applicant's claim does not fall 

within the Postal Directorate Guidelines and as such the 

said Order dated 05.0 1.07 is liable to be set aside and 

quashed. 

(I) 	For that the applicant has a strong prima facie case in his 

favour. The applicant shall suffer irreparable loss and 

injury if the Respondent authorities are not directed for 

appointment of the applicant to the post of Inspector of Post 

Offices in view of his selection as well as his claim for 

selection on the backlog vacancy to be carried forward for 

adjustment as well as granting all benefits attached to the 

said post. 

U) 	For that, the applicant has demanded justice which has 

been denied to him. 

(k) 	For that this application has been filed bonafide and for the 

ends of justice. 

Details of Remedies Exhausted: 
That the applicant declares that he has no other alternative 

and efficacious remedy available to him except by way of this instant 

application. 

Matters not previously filel or pending with any other 

Court: 
That the applicant declares that no such writ petition or 

suits has been filed regarding the matter in respect of which this 

application has been made, before any Court or any other authority or 

any other Bench of the Tribunal or any such application, writ petition 

or suits pending before any of them. 
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VIII. 	Relief's Sought For: 

In the premises aforesaid the applicant humbly prays that 

your Lordship would be pleased to admit this application, call for the 

records and issue a notice to the Respondents to show cause as to why 

the relief sought for by the applicant shall not be granted and after 

hearing the parties and br cause or causes that may be shown be 

pleased to grant the following relief: 

To quash the impugned Order dated 05.0 1.07 issued by the 

Respondent No.2. 

To direct the Respondent authorities to appoint the applicant 

for the Inspector of Post Offices on the basis of a selection as 

per the result issued vide letter dated 31.07.06. 

To direct the respondent authorities to consider appointment 

of the applicant on the carrying forward of the backlog 

vacancy of Schedule Caste candidates from 2004 Panel year 

as per the statutory rules. 

Any other relief or reliefs to which the applicant is entitled to, 

under the facts and circumstances of the case, as may be 

deemed fit and proper by this Hon'ble Tribunal. 

Cost of the application. 

IX. 	Particulars of the IPO: 
IPONo.: 

Date of Issue: 520 

Issued from : 

Payable at:  V tAAAAA~~ - 

X. 	Details of Enclosures: 

As already stated in the Index. 
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VERIFICATION 

I, Sri Chandra Sekhar Hazarika, Son of Late Tiieswar 

Hazarika, aged about M.. years, resident of Viii- Milan Nagar, 

Dibrugarh, in the district of Dibrugarh (Assam), do hereby solemnly 

affirm and verify that I am the applicant in this instant application 

and as such I am fully conversant about the facts and circumstances of 

the case. The statements made in this affidavit and in paragraphs• 

k412 (&).M'1L. f1/ 	 of the . 	petition are true to my 

knowledge and those made in paragraphs  

matters of records are true to my information derived therefrom which I 

believe to be true and I have not suppressed any material facts. 

And I signed this verification on this the . 	day of 

2007 at Guwahati. 

ath'v 

Signature of the Applicant 
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DEPARTMENT OF .PO.STS::1NDIA 
Of' F IOU OF']' HE CtIIEF POSTMASThR GENERAL 

• 	ASS AM CiRC.LE::GJWAHATL —  781 001 

Dated at Guwahati the March 3, 2005 

To 

1 	The PMG Dibmgarh 
The Director, PTC, GUwahati. 	 ) 

/3 '  The Director of Accounts (P), Guwahati. 	 0 ' 

4-5. 	The Supdt, NESD/PSD,GUWahat1.  
The Manager, MMS, Guwahati. 
The Ex-Engineer, PCD,G,uwahati. 

8-18, MI Divisional Heads (P0 & RMS) in Assam Circle.  

.. Sub:- Inspector posts Examination, 2005 to (e held from 12.08.05 to 14.08.05. 

Ref:- COIGu*ahati letter No.Staff/8-3/2004 dated 18.01.2005. 

The Examination for promotion to the cadre of Inspector posts for the year 2005 is 
'scheduled to be held from 12.08.2005 to 14.Q2005 as per calendar of Departmental 
Examination, 2005. . •• 

The application from the eligible candidates in the prescribed profonna may kindly be1.
obtained latest by 24 3 200 and forwarled to Circle Office dplly verified and 
recoi...:nded/not recommended on or befór 8.04.2005 positively. Two copies of signed and 
attested passport size photographsof;theapplicant may also be obtained and send along with 
the comparative list of the candidates. The cruial date for determining the age and length of 
service will be as on 1.7.2005; Th number of chances availing by the candidates may kindly be 
verified and noted while recoth'mending the official. 

Vacancy position of .Inspcçtor .  posts cadre, 2005 will be announced later on after the 
declarution of the result of 2004. 

H 

	

• •• 	 f,.. 	 A.P ,M.( Staff) 
0/o the Chief Postmaster Genrl 

	

I 	 Assam Circle, Guwahati — 781 001 
Copyto:- 
.1. 	The Qfficer-in-charge, P&T Admh. Cell, APS Centre, Kãmptee C/O 56 APO for 

information. 
2. 	All Grou Officers, CO/Guwahati. 	. 

CJ~
For ci' fP 	' 	 Genera l 

4- • 	 '• 	 Assam Circle, Guw-ahati --781001 

.: . 

5 	 . 	 b_......
. 
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1)EPARTM ENT OF POSTS:: INDIA 
OFFICE OF THE CHIEF POSTMASTER GENERAL 

ASSAM CIRCLE::GtjWAJ-IATI 

No,StaffJ8-1/2005 	 Dated at Guwahati the May 26, 2005 

To 

1-2) 	The SSPOs Gtiwahati / Silohar. 
3-9) The SPOs - 
10) 	The SSRM/C3uwahatj. 
N) 	The SRMJSiIchar. 
12) 	The PMG / Dibrugarh. 

Departmental Examination for Promotion t the cadre of Inspector posts 2005 to be held from 
12.8.05 to 14.8.05. 

The list of ProvisionJ1y permitted candidate to appear in the above examination is enclosed in 
Annexure 'A' alongwith list of not permitted candidatö in Anncxurc W. 

Hall permits of the permitted candidates are sent herewith for early delivery to the candidates 
concerned. 

The examination will be held centrally at Guwahati Centre. The venue of the examination will be 
intimated by the SSPO/Guwahati Division, Guwahati (Supervising Officer). 

Any discrep&ncy regarding name, coinniunity, No. of chances availing by the candidates if noticed 
may kindly be corrected at your end under intimatiàntb the undersigned. 

Please acknowledge the receipt of this letter. 

ncIo : As above. 
A.?.(Staff) 

O/o Chief Postmaster General 
Assam Circle, Guwahati - 781 001 

Copy for information and necessary action to :- 
1 

1 	The Asstt Director General(DE), D..partrneii of Posts,Dak Bhawan, Sansd M 110001 arg, New Dlh- 
. 

Shri Sukleswai- Das, SSPOs/Guwahatj and Centre Supervisor. He is req csted to intimate the 
venue of the Examination 1-lall to all conCerned under intimation to this office. 
The Officer-in-charge, P&T Admn, Cell, APS Centre, Kamptee, C/O 56 APÔ. 
The APS Records, C/O 56 APO. 
The Officer-in-charge, 2CBPO (Kolkata), C/O 99 APO. 6, 	The Director, APS(HQ), Northern Command (Udhampur) C/0.56 APO. 	 p 

7 	The Director, APS(HQ) Central Command (Lucknow). C/O 56 APO. 8. 	All Sr. Chief PMG/Cljef PMG in India. 

Enclo: As above. 	 - 

For Chief P05 aster General 
Assam Circle, Guwahãti — 781 001 

u1 



-. 	 ANNIEXURE - 	- 

List of oermitted candidates to aoear in Inst)ector Posts Examinitinn 2005 tn he held nn 1i AI2r,rinc 

SI [Name of thecandidate Comm Name of No of Paper Roll No Jeof Remarks I 	. Division chaxices - Answer in ation 
availing Hindi  

• 3.._I.xUWflfl J)IVUlOfl 	 ______ _________ ________ _________ ______________ ______ 
1. Saroj Kr. Bhattàcharjee OC Guwahati .j 2 4  Chance No ASM92-01/2005 Gwahati 
2 Mrmal Kr flas SC -do- Chance - -do- ASMJEP-02/2005 -do- 

 Subhash.Lal*ar .00 -do- Chance -do- 	. ASM/IP-03/2005 do- 
 Santanu Sarah OC -do- I Chance -do- ASMIIP-04/2005 .4o- 

5 PrasantaKr Das ST -do- 3 Chance -do- ASMJIP-0512005 -do- 
6. Girl KantaDkã OBC -do- 4Chance ..-d6 ASMI2-06/2005 -.do- 

- 7 SumuzzáaiAhmed MOBC -do- 2 Chance -do- ASMJIP-07/2005  
18. Mrityunjoy thdwdliUry OC -do- 2"d  Chance -do-. ASMJIP-08/2005 

 MuthndraKr.Bhuyh 'OBC. -do- Chance -do- ASMJIP-09/2005 
 SübhasishBlnttac1iàijee 0C -do- 2M  Chanc&: -do- 	. ASMI1P-10/2005  

B. DipgarhDividn . 	-. 	 .,- 	 .•. 

 SutapaBhatt3chaljee OC Dibrugarh 2 	Chance -do- ASM/tP-ll/2005 } _Guwahati 
 MausujjjjMazumder OC -do- 4m Chance -do-  ASMJIP-1212005 -do- - 
 Makhan Ch. Das SC -do-  [ 	

th Chance -do-  ASM7 EP-13/2005 ________ 
 Mridul Gogoi OBC -do- 3rd Chance -do- 	j ASMI[P-14/2005 -do-- 

jMariujuddin A.hmed I 	OC -do- 3 rd  -do- ASMJ2-15/2005J -do- - 
 Rij t Konwar OBC j  -do- 2nd Chance -do- ASMIIP-16/2005 -do- 

Chandra SeklrHazarika SC -do- 1 Chance -do- ASMIEP-17/2005 
18. 	1 )ynta Kr.tb SC -do- I Chance -do- ASM/rP- 18/2005 

f_ -do- 
-do- 

C.Cachar Divisiot  
197 	yreeBhu.n .  OC 	Cachar 	1Chance. No.. 	ASMJIP-19/2005 	'Guwahati 
20. 	1 GautamCharth •OC 	-do- 	3 rd  

_ 
-do- ASMI[P-20/2005 	-do- 

21.[BiswanathDth OC J -do- 	3Chance -do- 
- 

ASMJIP-21/2005 	do-- 

- 

- 

-. 



1 ,. aucuar 
50. 

x.iyj..: 
I Saumifra Goswanii OC Silchar RMS 2rd  Chance 

-• 
-N& 

 Ranju Singha. OBC -do- 2' Chance -do- AS 7 1/05 
 L. Jatindra Singha OC -4o-  ..--do- iX?-52/2005 
 
 

Faiz Uddin Barbhuiya 
ApurbaLaIDeb 

OC 
OBC 

-do- 
-do- 

1Chance 
2Cha(::.tdo 

.. .dd- ASMIIP-53/2005 
ASMJ1P54/2005 

-55. Pradip_Su1dabaidya -SC -do- 1 Chancé _ l-.'-do- AS1vJJIP-55/2005 
 SudiptaNath OBC [_-do- I SE  '-d- ASMI-56/2005 

LPMG/Dibrügarli  
 Manoj Nath OBC PMGiDR 	1 Chá.nce No 	ASMJIP-57/2005 
 AjftHazarika 	. OC -do- 	. 	3Cha.e -do- 	f _ ASMJIP-5812005 
 Pronob Kr. Borpatragohain OC -do- 	2t Chance -do- 	ASM!IP-59/2005 

J. 	Nalbari-Barpeta Division 	- 
 Bhabesh Barman - 	. OBC Nalbari- 

Barpeta 
Division 

1 Chance . No 

________  

ASMiTP-60/2005 

Ajit Rajbongshi OC -do- 1 	Chance -do- ASMJTP-6112005 

• 

Ranjit Saika 
Kishor Kr. Talukdar 

. 	OC 
SC 

-do- 
-do- 	. Chance 

3 Chance 
-do- 
-do- 

ASMIIP-62/2005 
ASMJTP-63/2005 

 Dilip Kr. Haloi SC -do- 2° Chance -do- 	I ASMJTP-64/2005 
)4fa1in Ch. Nath OBC' 	I -do- 2 	Chance -do- 	1 ASMJIP-65/2005 

6V _ E.umar RanjanRoy OC -do-[ 6' Chance I -do- ASMILP-66/2005 
7.- _RahinUddinAhmed I OC -do- 	2 	Chance f 	-do- ASM!IP-67/2OO5 

PupTalukdar 	 _I OC -do- I 3 Chance 	-do- ASMIIIP-68/2005 
 RatanRoy OC -do- 	_4Chance 	_-do- I ASM/LP-69/2005- 

__TT1 

Guwahati r - 
• 
• 

p 

wool- 

..4 

T 	KrishñaPuzari I 	 OC -do- 1Chance -do- LAsMJ1P45/2005.1.do 
ASMIIP-46/2005 	-do- Abbijit Mahanta - 	- OC -do- 1 Chance -do- 

47. 	MinatiDevi Baruah OC -do- 4 Chance -do- 
- 

ASMJIP-4712005 	-do- 
48, 	Swapna Deka. 	. OC . 	-. 	-do- 1 Chance -do- 8051 	-do- TT 49. 	

U - 	ifC' 

ParésbChandraDas 
-y 	C' 	-- 

SC -do- 2Chajice -- -do- AS 	1-49/2005 	I 	_-do- 
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DEPARTMENT OF POTS::INDIA 
OFFICE OF THE CHIE.OSTIJ1ASTER..GENERAL 

ASSAM CIRCLE:'GUWHATI 

IHALPEiMp1 

Inspector Posts Examination 2006 

04.08.06 to 06.08.06 

Jtcu /CtA....Se<
. .......... 

ASM/IP- 3 9 /06 

Guwahati  

[To be notified by the SSPOs/Giwahàti1 

Shri D. N. Sharrna, SSPOs, Guwahati 
Guwahati Division, Guwahati 

~ 

Attested by, 
 

ASSSTAM1 DE(7OR (STAFF) 

/ 	 i OEUC3AJl REGION 
i C RUUR1 .786 001 

flr;, 	TkIA 	I 

Name of Examination 

Date of Examination 

3, 	Name of candidate 

Name of Division/Unit 

Roll No. of the candidate 

Centre of Examination 

Venue of Examination 

Name & designation of 
the Supervising Officer 

Specimen signature of 
the candidate 

Day/Date TirnO'. 	, 

. 'paper" 
- 

04.08.06(FridaY) - 10.00 AMto 1.00 PM 	:.'PapérLl.(with'out books) 

04.08.06 (Friday) - 2.00 PM' 'to '5.OQ PM Paper-H (without books). 
05.08.06 (Saturday) 10.00 AM . ....1.00'PM' Paper-Ill (with booké)' 
05.08.06 (Saturday)_.  2.00 PM to 5.00'PM• 'Paper-IV (with books) 
06.08.06 (Sunday) 10.00 AM to 1.00PM Paper-V (without booksj 

Contd. 
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OLI 1CL or riic 	OSIM1\SICR Gr'NCRAL 
AS SAM CIRCLE.:: GWAA I 

Dated at Guwahati the July31, 2006 
No. Staff/8-l/2 005  

To 

The PMG, Di.brugarh. 	;..,.., 
The Director, PTC, Guwahati. 
All Divisional Heads jnAssarfl Circle. 

e post 
Subject: - 	

Result of the Departmental Examination for seleCtiOn to th 	
s 

for tIie 	2005 held on 12th, 
of Inspect.orS of Posts Examination 

S 

 year 

131h and 	14th August, 	2005.. 	. 

In 	pursuance 	of 	Directorate, New 	letter 	No.34013/1/ 2006  

information that the following candidates 
dated 	26.7.2006 	this 	is 	for 	your 

arranged,ifl order of merit have been seleCtEd for of this circle with names 
of, 	Post 	offices 	on the 	basis 	of . results 	of 	the 

appointment 	as 	Inspector 
Examination 2005-held on 12th to t4th Aug/200G. Inspector of Post Offices 

Si. No. 	Name of the candidate I 	Roll No. 
'.ASM/IQi/200_! 

1 SorajKr.Bhata21e ' ASM/IP-'66/2'°OS 
2 Kumar 	Ranjan 	Roy. 	' ' 	

. 	 . 	 S 

.AsM/P30L2Q__ . 

.-.. 	
........ .._____-_1-- 

AsjP-04/2OOS 
4 Santanu_Sarmah 	, S  

I 	ASM/IP-17/200S 
5 Chandra SekharHazarika(SC) •.. 

A. P. 	(SLff) 
0/0 Chie4O5tmaSter General 
Assam Circle, Guwahàti-7Ol 001 

fr1 

-V 

.. 	 ....... 
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Department of Posts, india 

Oce o the supenutendent of ôstS O(bruQam OMstofl, 
Dibwjarh-  766001. 

firi 

Sri Ctandra Sekhar Halad12.:: 
PA at R.O. OibrUgafi 
Sri Ma)thafl Ch. Das 
iqs (C & PG) twiSlonal Office 
Dbrugarh. 
Sri MridULGO0t 
P A OMstOfla Qice, Oibwgafh 
Md ManujuddinAJ)med 
P.A. Dvs1Ônai Office, DibruilariL 
Sn Ri1t Konvar 
P A. Divisionat Office, Oibrugart't. 

Mo.:- B- pQsJanK .11 	Dated at Oibruart 	P&%uSt I 20B. 

Sut.:- Resutt of Inspector of Posts EamiflatiOfl 
for the yeM 2005 tield o Urn 

uustI2005 to 141(1 Pugu 	00) 

As communicated by Crcie Office, Güwatiatl Sri Ctiandra 

Sekt'tar Haz.ank3, P A. R.O. Dibrugattt has been seLected for. awotntmeflt as 

inspector of Posts on the basis inspector of 
Posts E%amlrtaUOfl for the year 2005 

eId on f to 

For Superintendent of Post 
OtbiuJam Oivs(O n, obrugarh-Te600 1. 
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Nu. •1 71111  
(;vcIru r cuT 	4ic&Hftr 

i\'l 1st ry of Coni in u ii ica I U) is/ a ndtI 	mftljPrccJl iiology 
I )cpa i( men t of I'o1s 

r7 

E)ak 13havan, Sansad Mtng, 
New 1 )cI hi. the 22nd Scpteinbr. 2006 

To 	 ..- 	 •. 

1 'lie ('hid Postmaster (lcncrat . 	 . 

Assaiii Cii'cic, 
(Juwaliati - 781001. 

Sub: 	Result of thc Dc)ai'(merital ILxa:inna(ion for sclec(ion to thc posts of Inspejs_of 
Posts Exainhiationforilycar2tiO5he1don12(hj3hmd1 4th August, 2005. 

S 

L, 
am directed to icier to your letter No. StalT/X- 1/2005 dated 23.08.2006 on (he 

above subject and to say that It has been decided to recast the list of Successful 
candidates circulated vidc our letter of even tiumber dated 26th July,. 2006 as a result of 
wrong indication of category against (lie name of one Shri Kumar Rarjan ROy at SI No. 
6 in the tabulation sheet furnished by the Circle je: your le((ero. SthII/8- 1/2005 

dated 2. 11.2005,) 	 ., 	

':.,  

2. 	The names of the candidates and their Roll iuriibeis !.laye been shown in the 
Aiiiicx nrc on the basis of in Ionnation Iiiriiishcd by (he Circle. En casc any iriisakó in the 
IUII1ICS of (lie candidates is noticed later Oil. (lie same may J)leas( be corrected and the 
corrections may be intimated to this office also. In cs.c atcr on it is Ibund that any of 
the selected candidate(s) was not eligible to take the Exanination under (he existing rules 
or instructions on the sub jcct fbi any oilier reasons or in pse any misuikc is foujid later 
on with regard (0 anflounCunclit of thL ILsult of arly -candidatcTor any i eason wha(socct, 
his/her name will be 'deleted from the, list of sicc'fliIididaics, as the case may jc. 
This result is also subject 1. 0 any eliaiige in the merit list of selected candidates due to 
(ii lure, re-total lug and 'ci'i li;atiomi of aiiswer books or any reason in accordance with the 
existing rules and ills(ructioiis: It li um ,  please be noted that no provisional caiidklac 
should be given appoiii(incnt vitlioiit rcgnlar17a(io1l of candidature. 

It is in fbi'incd (hat the natimes of' t lie eaiidkatcs have been 'arranged in the order of 
merit showing respective serial iniiiihei' in the mciii Ikt. You are. thieicforc, requested to 
lix the ScIuori(\' accordmm1ly. 

I'liis supersedes I )ii'cctoraes lettei' of even number slated 26th July. 2006. 

\'ours fiilhfilly 

	

\b 	 . 

S1:Bahil) 
Assistant J)imcti•(cmmeiaI(t)E') 

(.'opv to : 
I. 	,\lf I)ii'cctors, Vostal Ii iirii,i 	('.n(rcs. 
2. . s i ;iS PB1 IfFr:i itlilig 'cci i.nii' t)ak l'lmavan,i1cw' 'I)clhi-l'I oubi'. 
.. 	 'liJiiI;iiiiii Iegister,. 
4. 	(;d 111c.  

) 
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( 	: 

RE\'ISLD LIS1' 01' SEJ.l.'ClJLt) CANDIDM ES ON TIlE BASIS OF 
INSPECTOR POSTS EXAMINATION, 200AIELD ON 121h, 13th & 

14th AUG IJST, 2005 

ASSAM CIRCLE 
Ot oc $W 

OC SC SP"),.,T6(0W.  
No of Vacancies 	 04 	01 	 ;05 
No of candidates ccIcfcd 	(hI 	() I 	- 	05 

• 

[S,.No.J Roll No. with Circle Itidex letter Name df'caiididate 
S/Slii i 

 j7SM/lP-0I/2oo5 	Soiaj I(aBha1tachiijqç 
2 	7 ASM/11)-30/2005 	____ Anup Ki Saha 
3 	fSM/1p-O4/2O5 - - 	 SaiitunuSai mah - 4. 	J ASM/1P-o5/2oo" 	 • PrasantaKr. Das 

ASM/IP-c56,200s - 	 Kumar RanjanRosçj 

r 

i( 
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'. .'. 	Departrne)?.f pots: :India 
tIlcl1f' POm stPlaster (iCfleI a! 

AsanCirUe Guwahati-781 OQj. 

ta Ff/8- 1 //200 5 	
Dated at Guwahati the Octhhcr 18, 2006 

•• 	t• 	- 

(1 

_-V 	The Postmaster General. Dibrugach. 
2. 	l'bc Director, PTC, (lu\vahati. 

All Divisional heads in Assam Circle. 

Subjeci:- 	Result of the Departmental ExalninatiQfl for lection to the posts 	Inspectors of Posts 

Examination for the year 2005 held on 12111 , 13 and 14 Augus 2005. 

In pursuance of Directorate, New Delhi letter, No.A_34013/112006DE dated 22.9.2006 t IS 
intimated you that the result of the Inspector p05 	itiôn2OO5he1d 	i'I3tand 14 111 August 

• 	U' 	*- 	• 	1 
2005 has been recast by the Directorate, Now, it is for your information that 

thefollOW11g candidates of 

Assaill Circle with names arranged in order of merit have been selected for appointment as inspector of 
Post Offices on the basis of resultS of the Inspector of Post Offices ExaminatiOn 2005 hld on 12

11% , 13 111  

and I 4 ugust 2005 I his is in cdnccllatiOn of the restlf urculated vide this office letter of even No 
dated 31.7.2006. Photo copy of the Directorate letter nieitiod abe i also nclod herewith. 

Eiicl As above. 
(Stall) 

O/o Clii 	ostmaster General 
Assam irche,Guwahati78l 001 

(..opy 10 

Shi'i 	 2dcl 	: 

For i nforniation. 

For Chief Porn 	General 
Assam Circ 	,uwahati-781 001 

'V 
\ 
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1.)epar(ment of l'osls :: 1ndii 
Office of the Superintendentof tosts, Dibrugarh Division, 

.Dibrugarh-786001. 

1(3 
'j( h1• 	 . 	l'; 	j'1 	,,:.. 

Sri Chandra Sekhar Hazarika 

	

Postal Assistant 	. 	 .. 
Regional Office, ;Dibiiigarh. 

h. 	 !' 

No. :-B-1,'TPOs/Exám./Ch.fl 	Dated at Dibnigarh the 19th Octobcr/2006. 

Sub.:- Result of the Departmental Exa 	 of 

	

Posts Examination for the year 2Obhe1d%12tl i3tl 	4thgut2O05. 
- 	 -- 	 - 

In pursuance of C.O's letter no. Staff/8-1/2005 dated 18.10.06 and 

communicated vile Directorate. New Delhi,, letter no. A-3401311/2006-DE dated 

22.09.06, the name of the fo1iowinaiididathas beenFeóasiby the Directorate for 
•! 	A-4()i appointment as Inspector of Posts Offices on the basis of results of the iPOs Examination 

2005 held on 12th, 13th and 14th 	Ø5 •2 	4itf Os/f iWCtHf i>t' 

	

;cL 	 "L 
O1 Sl.No. Name of the candidate 	 Roll No 

1. 	Saroj Kr. Bhanacharjee 	 ASM0.01/2005 
2 	Anup Ki Saha 	

,, 	 ASMII%.3O/20O5 
3 	Santanu Sarmali 	 AS?L4P-'04/2j05 ' ft 

4 	PrasantaKr Das(ST) 	 ASMIJP-05/2005 
5. 	Kumar Ranjan Roy (SC) 	 1, XkI/iP66 2005 

	

, 	: 	
•("' 

• 	upennpae (dkPOsts 
tibrugarh Di on 	gaih-7R60O I 

• 	.• 	i 	1; 

Vq 
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To 

The Chief Postmaster General (Staff) 
Assarn Circle, Meghdoot-l3hawan 

Guwahati-78 1001 
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• 	 •. 	2?1O-O 
•3. 	 "'' •.:.r1 ;' r'' 

(Through proper Channel) 

Subject: - Prayer to sustain me as selected candidate in Inspector of Posts, Examination, 2005. 

Respected Sir, 

Most humbly and respectfully I stateihat, Iappéared in ili1ñspector 
of Posts Examination, 2005,which was held on 12th,  13th and 14th August 
2005. 

That Sir/14adal'n,the result ofthe aforesaid examination was 
declared on 31st  July 2006,vide CO's letter no: StaW8-1/2005,comjntmicated 
Vide,Directorate New Delhi no:A-34013/1/2006-DE,dated 26-07-2006.And ...., . 1... 

I was intimated of the result on18 .ugist2OQ6,'ide SPOs,Dibrugärh 
Division letter no B-1/IPOsfExam 	,JChuI dated 18thAugst,2006,where in it was 
mentioned that Jam ahiong the successft.l ciididatend I was selecte1 under 
reserved quota (SC), S1.No-5. 

Then after again on 1 8th  October 2006,a recast result was declared 
of theabove cited exam,vide CO's letterino: Staff78-1/2005, dated 18 1ih  Oct,06, 
communicated vide, Directorae,New Delhi letter no: A-34013/1/200-DE 
Dated 22-09-2006.And I was intimated of the result onl9th October 2006 
Vidë, SPOs Dibrugarh Division,letter no ;:B- I /IPOsIExamJCHIi, Dated, 
1 9-10-2006,where in it was mentioned that lam not among the successful 
candidate and my name is replaced by someone other candidate. 

That Sir, on receipt of the letter from the SPOs, Dibrugarh 
Division,l felt it strucks mejustlike bolt from the blue and I was unconscious 
for more than half an hour which injured myheart and mentality,where my 
personal as well as family reputation is involved. 

So, now I want to knOw, why this replacement was done. Though 
it was mentioned in the Directorate, New Delhi letter no:A-34013/l/2006-DE 
Dated 22-09-2006,that due to wrongindication of category against the name 
of one Shri.Kumar Ranjan Roy at S14.N9-16 in the tabulation sheet !jrnished 
by Circle Ofice,vide letter no:Sta/8L1/005, dated 28-1 l-2005,a wrong 
result was declared on 26-7-2006,vide Directorate New Delhi letter rio: 
A-3401 3/1 /2005-DE dated 26-7-2006. 

That Sir,the result of the Inspector of Posts, Examination 
2005,was declared just before 3 days of Inspector of Posts,examination,2006 



Though I applied for the said examination and the admit card in my hand I could'nt 
appear in the examination which happened only because of the Circle Office 
rnistake,for which I have lost 2 precious years of my career, including training 
period,which cannot be regained by,any, meaiis. 

aom 	That Sir,I have learnt that the back log vacancy(SC) of the 
Year,2005,is still lying vacant.So I wish that the post may be carried over to the year 
2005 and accommodate mein that post. 

So,inspite of any consequences,whatever it may be, I may be 
considered and declared successful as earlier.i reman, Sft/M,.daili. 

• Yours faithfully 
i7* 

Daud 	U 	 (Shri diandra Sekhar Hazarika) 
A;QI,Dibrugarh Reior 

Place: 	 Dibrugarh-786001 

- 	
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• 	
CE N1'1AL ADM111'imVE '1'R14JNAL 	 ( 

ij  

Cli., . 	•' 

bi2O ($ 

DL e ol' Order : 'I'his t1x' 1th 1  Day of Decziiber, 200C. 

'1') lit'. lION'I3LE MR K.V.SACHIDANANDAN, VICE CHAIRMAN. ' I 

ui C1iuicLra 	.dmr 1-lazarika; 	I 

ii of l.rt tt '1i i 	r I Enn ik, 
Rcuident of Milan Nogar, 
P.O. C .R. Building 
Di1A'ugtrh-i86 003. 	

y 

By Advocate Mr Y.. Mainian 

- Versus - 

U iiiin of India, 	' 

rerwetented by the. Dire,ctDr CnernI of Fost8, 
ovcrnincnt of India,  

Minis try of Cominunications & Information Technology, 
L)epLt 	w of Pot; (h;, 
i.)ak 131 u.iww i, ".aiisiid Mars, 	- 

New L)elILi. 

2. 	'Ilie Cliief i'ostiiiaster (ienei'a, 
(.'. irele, Meghdoot Eha.van, 

~ -\ 	
Guwaha-1. 

' 	 . 	 'F! ic 	tpernilen.deiit of Post C)ffices 
I 	- , 	 ' 0 	•. 	

. l)bIuRr1 Division, 

T' 	Dibr1.icFirh-7St5 001, 

....... ''' 	 1. 	Ci l'1'aSLUitLt KLLJ.IILU Lts, 
Po 1i1 Asis1snt, 
011ice 01 i.iic S.S. l'091,, 

Circle 3rd  Fiuor, 
t l3huwun, G iiwulia ti-i. 	.... RetipoxldexllB 

By Mrs Mai'iLtIa Das, Ac1ct1.C.G.,C 

ORDER 

1 V. SCHIi) ANANDAIV (VJ 

ii..' a1)1)ILcallt who is a Pos lal Assitai'it luì tue 

(IeI.Llrt.1!1(..'IIt OF Post, L)ilYrLlRLu'll has aJ)plied Ibr the IILSpCCtOrS 

. 	 . 	 ,- 



/ 	 LXLti i ILl iLl. I jul 1 UI II IC year 200L) LUI(.[ ).ly Ainiexure- 13 letter dated 

2i.5.2005 lie was declared selected on merit and in the SC quota. 

'l'lie vlcai1cy lr the said post asreileeteci iii,pql4a 19 of the O.A. one 

1e1' C arid, no r. His 'selectiQil was reiterated vide, ithnexure-E 

tei ctated 18,8.2006 but to his utter sLUpriSe the said selection 

\VL1S :'Line:cl[cd by the i'espondeiks vide Arniexure 1" letter dated 

22.9.2(yY. 'i'lie contention of the applicant is that though he has 

b'eii given u hail ticket in 2006 e.xainiiiatioii he did not appear as 

1 IC IJ LI lICLU[y b':'eii selected in the year 2005. He has pleaded that 

b liii 1 I'LIS I'll t.LI. Kuiziar Das has been selected in his place cii the 

v 1 ielx WUS not a declared vacancy as per scheduLe. 

Ai'icve. I by ti IC certaiii atn of Ue rCJ)OfldCfltS he has hUed this 

ku i Lhe lllvin rei. 

., ,:.'•, 	(i) 	To c  LILISIT1 Qie ]flipLtgfled revisecI. '1zst ' ol selected 
/ 	+ 	 cindIdrIte.3 for Ins)cc'tor of Post Offices Examination 

2005 issued vide 1e1ter dated 22 9 Ob by the Respondent 

	

1 	No.1.  
To duect tie ic"poiident aLLtllOriLLes to Ltj))OII1t the 

/ 	 'ppIic'- nt in consonnnce with the order of tileut for 
•" 	 rpcctor ot' Post Offices Exarniton 2005 result 

i:.;ii.icd 	vicic letter th Led 	31 .7,Oó issue.l 	by 	the 
i' 	pot iiei it No.2. 

	

2, 	Mi' \! S.Mniu'inn, k-triiec[ C)UiL'ci for 'the 

aJ.pl.IcaI it and Mrs Maujula L)as. learned Addl.C.U.S..0 for the 

Wliei •i the matter CLune Lip for liearing lea.iied Co LWSel 

ku Ilk LI. i."phic'ai it s u binitted tiia t the •applieani has already hUed a 

I')I'CSCi iiitt.ji.ji i dated 2. 10.2o)c'and lie is in total darkness about 

Lhie a('U,_-, n of the i'c.spc.ii.Ieiuts. He lw.'Uier subuLLltcd Uit he viIl be 

SLI IIH,hi;d il IL c.lii'c't oui s 	ivcii to l'esI)onc[eilt No.2 to 'onsicicr and 

• 	,• 

I' 

Ii 

.., 



3 

1 tc J\ui icxure-1 represenLaiimi dated 23.10.06 withiti a 

11LiL11C. LeL1L1 ied coLU1.8e.l br Uie 1-e3po11dc1xtb 11s SLLbUUtLdd 

LIud he 1us iio objection. In the interest Of justice this Tribunal 

dbi:ct ti ic 	iespondent or any other competent authority to 

Jij tjit' Li boVe represi.ntation .wit1jn a perioct 01 2 inoiiUi 

the cia te oh 1cceil)t copy of this order. In the meantime the 

.tjTht1_'LU 1 1 IS LiiSO cliiccled to 1011.11d the copy of tIie O.A and other 

do'.' L11L1'J 115 to the 2' responcieiiis, 
LI 

(..).A. is disposed of as al bove. hi Iho cixcuiustaiices no 

L1S 10 (.'oS1S. 

/\ 	 • 	- 	 Sd/VICL CIi'uIU' 

7... (; 	 \ 

I 	 ' itc 

 

of Applicatinn 

)/0()IlWI1I'tl c' IS rt'n(Iy : 

Dnu. oil wliiuF ((\' is c'oii'cri 	
6 

CCTY 

Sectiii (jtj'J(II) 

C. A. 	. ( 	iihaiti [icitch 

Guwahili '. 
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 A NN.PXURE-- 
• 

Ic 
OFFICE OF THBCFJIEF POSTMATEJNERAL:ASSAM CIRCLE 

.,:. GUWAHKJ'8j'O0 l 

• 	No.Staff/8-1/2005 .•• 	 ?t 0,6ted at Guwahati the January 05, 2007 

Subject: - 	Prayer to declare Shri Chandra Sèkhar Hazarika, PA 0/0 PMG, 
Dibrugarh as selected candidate in Inspector of Posts Examination, 
2005 held on 12th ,  13th & 14th August 2005 in compliance of 
judgement/order dated 04-12-2006 in OA No.292 of 2006 of 
Hon'bie Tribunal, Guwahati. 

Shri Chandra Sekhar Haza1ka, Postal Assistant, 0/0 the Postmaster 
General, Dibrugarh Region, Dibrugarh applied forappearing in the Inspector of 
Posts Examination 2005. On verification of particulars of the candidates Including 
the applicant, he was allowed to appear In the said Examination vide this office 
letter No.Staff/8-1/2005 dated 03.03.2005. Shri Chandra Sekhar Hazarika, 
appeared in the said Examination held on 12th ,  13th and 14th  August, 2005 along 
with the other eligible candidates. 

2. 	Result of the Inspector of Posts ExaminatIon 2005 was declared 
vide Postal Directorate letter No.A-34013/1/2006-DE dated 26.07.2006. The 
vacancy for the Inspectors of Posts for that year was 05 (OC=04 + SC=01). In 
the result sheet,, the names of 4 candIdates vere shown agaInst 4 unreserved 

Wfl N; 
vacancy. While declaring the aforesaid result vide above noted leer,The Pos'Eãl 
Directorate enshrined the following guidelines: - 

"The names of the candidates and their Roll Numbers have been 
shown in Annexure on the basis of information furnished by the Circle. In case 
any mistake in the names of the candidates is noticed later on, the same may 
please be corrected and the corrections, may be intimated to this office also. In 
case later on it is found that any of theselected candidates was not eliglbie to 
take the examination under the existing rules or instructions on the subject for 
any other reasons or in case any mistake Is found later on with regardr to 
announcement of the result of any candidate for any reaspn whatsoever, his/her 
name will be deleted from the list of suçcessful candidates, as the case may 
be. The result is also subject to any change in the merit list of selected 
candidates due to 'future re-totaling and verification of answer books or any 
reason in accordance with the existing rules and instructions. It may please be 
noted that no provisional candidate should be given appointment without 
regularization of candidature". 

Contd... 

H 
:' 
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Based on the above, the same was scrutinized and it was found 
that Shri Kumar Ranjan Roy with Roll No.ASM/16-66/2005 availed his 6" chance 
and appeared in the IPOs Examination 2005 as an SC candidate. As per Schedule 
of Department of Posts, Inspectors of Posts Recruitment Rules, 2001, a 
candidate belonging to Scheduled Caste/Scheduled Tribe may subject to his 
eligibility be allowed a maximUm of six chances to appear in the said 
Examination and if he is successful in the said Examination, in his sixth chance, 
be entitled to be appointed only to 	posereserved for Scheduled. Cstes or 
Scheduled Tribes, as the case may be. On verification, it is seen that the name of 
Shri K R Roy had inadvertently crept in against OC vacancy while announcing the 
list of successful candidates. The matter was referred to the Directorate vide 
this office letter of even Number dated 23.08.2006 and requested to reFast  the 
result of IPOs Examination 2005 of Assam Circle on the basis of above 
mentioned Schedule of Inspectors of Posts Recruitment Rules, 2001. 

Accordingly, the result of the IPOs Examination 
the Postal Directorate vide letter No.A-34013/1/2006-DE datR.W.2006ftn=  
this result, Shri Kumar Ranjan Roy, who was shown selected as OC candidate 
earlier, was placed against the SC reserved quota, as he availed relaxed standard 
provided for SC/ST candidates. As there was only one post for SC category for 
that recruitment year, Shri iKumar Rarijan Roy was eligible for that post. As a 
result, the name of Shri Chandra Sekhar Hazarika who was earlier declared 
selected against SC reserved quota was deleted from the recast result1 The piea 
of the applicant that one Shri Prasanta Kumar Das was selected in his place on 
the ST category which was not a declard vacancy as per schedule, is not 
correct. Shri Prasanta Kumar Das, was dclared selected in the recast result 
against OC vacancy as he came within the purview of unreserved vacancies 
along with other general candidates on merit. All the guidelines issued by the 
Postal Directorate On the subject and more so, the instructions issued while 
declaring the result, would apply i'so facto to the present case also. So, he was 
declared successful against OC vacancy though he is an ST candidate. Moreover, 
his request_to accommOdate him against backlog vacancy for SC category. for 
2U0byäry1rward to 2005 was examined but could not be edeci to at 

5. 	Since, the declaration of result of Shri Chandra Sekhar Hazarika was 
against the formulated guidelines and stipulated rules for recruitment of• 
Inspector of Posts, the applicant has neither locus standi to claim for the same 
nor is entitled to be declared as successful against a single vacancy of S.C. 
quota, as another candidate belonging to same community had a better claim 
than him on merit. So, his prayer for appointment cannot be considered. 

Contd... 
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In view of the judgernent/order dated 04-12-2006 delivered by the 
Hon'ble Tribunal, Guwàhti Bench, Guwahati in OA.No.292 of 2006, the request 
of Shri Chandra Sekhar Hazarika was examined, but could not be considered at 
this stage, keeping in view of the facts and clrcurnstance, narrated in —foregoing  
paras. 1/ -, 	 v1 

• 	( ar) • 	
Dirêör Postal Services (HQ&M) 

0/0 the Chief Postmaster General  
Assam Circle, Guwahati– 781 001 

 

Copy to :- 
U 

 

	

1. 	Shri Chandra Sekhar Hazarika, Postal Assistant, 0/0 the Postmaster 
General, Dibrugarh-786001 for Information with reference to his 

—representation dated 23.10.2006. 
/ The Postmaster General, Dibrugarh Region, Dibrugarh-786001 for 

information with reference to his letter No.Staff/1/1-80/06(RP) 
dated 23.10.2006. 

	

3. 	The Registrar, CAT, Guwahati Bench, Bhangagarh, Guwahati-5 for 
favour of information. This refers to OA No.292 of 2006 dated 
04.12.2006. 

	

1. 	Circle Office (Vig), Guwahati. 

	

5. 	Mrs. Manjula Das, Additional Central Govt. Standing Counsel, 
Central Administrative Tribunal, Guwahati-5 for information and 
appraisal of the Hon'ble Tribunal on the mUt. 

For Chief Postmaster G 	cal 
•Assamcltw11tl7.81001 



zl 
Ceutal Adrn1 	L 

79A1fl L 
INI THE C1*TRL ADMINISTRATIVE TRIBUNAL _.r 

GUWAHATIBENCH AT GUWAHATI 

O.A. NQ...,. 38 OF tOO? 

Sri Chandra Shekhar Hazarika 
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.1 
...ADDlica 

-Versus- 

Union of India & Ors. 

....Respondents 

The written statement on behalf of 

the Respondents above named - 

WRITTEN STATEMENT OF THE RESPONDENTh 	
( 

MOST RESPECTFULLY SHEWETH: 

1. 	That with regard to the statement made in 

paragraph I of the instant application, the respondents 

beg to state that the letter dated 5.1.2007 was issued 

in compliance of judgment/order dated 4.12.2006 deliver- 

ed by the Honble Tribunal, Guwahati Bench in OA No. 
/ 

292/06 wherein it was clearly stated that on scrutiny of 

the result of Inspector of Posts dated 26.7.2006, it 

came to light that the name of Sri Kumar Ranjan Roy was 

wrongly shown against unreserved quota. On detection of 

the mistake, the result was recast and the name of the 

applicant was eliminated from the recast result because 

the applicant had no better claim on merit than the 
I 

selected candidate, Sri 	rc& 

c 	i 

Contd. * 
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in view of the above, the answering., respon-

dents beg to state that the order dated 5.1.2007 is in 

conformity with the Schedule of Inspectors of Posts 

Recruitment Rules, 2001. - 

It is pertinent to mention• here that the 

Examination of Inspector of Postal Department is a 

competitive one and the selection was made on merit 

basis. Thus the claim of the applicant is not sustaina-' 

ble. 

The respondents further beg to state that the 

application of the applicant is not maintainable in the 

eye of law and the same is liable to be dismissed. 

That with regard to the statement made in 

paragraph II of the instant application the Respondents 

beg to offer no comment. 

- 	That with regard to the statement made in 

paragraph iii of the instant application the Respondents 

beg to offer no comment. 

That with regard to the statement made in 

paragraph IV (A) & (B) of the instant application the 

answering Respondents beg to offer no comment. 

50 That with regard to the statement made 	in 
paragraph IV(C) of the instant application the Respon- 

Contd. . . 

a 

ft 
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dents beg •to offer no comment as the circulation for 

conducting the examination of the Inspectors of posts 

was issued as per the Calendar of ,  the Departmenta' 

Examinations for the year 2005. 

• 	6. 	That with regard to the statement made in 

paragraph IV(D) of the instant application the Respon- 
• 	dents beg to offer no comment, as all these are proce- 

dures of examination. 

1. 	 That with regard to the statement made in 

paragraph IV(E) of the instant application the Respon- 

• dents beg to state that though the departmental examina-

tion, for promotion to the cadre of Inspectors of Posts 

Of Assam Postal Circle was conducted by the Assam Postal 

Circle but thTe result was declared by the Postal Direc-

torate, New Delhi as'per Schedule of Inspector of Posts 

Recruitment Rules, 2001. 

8. 	" 	 That with regard to the statement made in 

paragraph 'IV(F) of the instant application the Respon-

dents beg to state that application from the willing 

candidates were called for after wide circulation 

through Postai/RMS Division Heads as per the Calendar of 

the Departmental Exèminatjcns for the year' 2006 and hail 

permits . were issued to all the eligible candidates 

including the applicart of this OA. 

Contd. . . 
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9. 	That with regard to the statement made in 

paragraph IV(G) of the instant application the Respon-

dents beg to state that as mentioned in the earlier para 

the result of Inspectors of Posts Examination 2005 was 

declared by Postal Directorate, New Delhi vide letter 

No. A-34013/1/2006--DE dated 26. 7.2006 and accordingly it 

was circulated to all Divisional Heads of Assam Postal 

Circle vide letter No. Staff/8-1/05 dated 31.7.2006 for 

further communication to the concerned candidates. It is 

to mention here that the total vacancy for the Inspec-

tors of Posts for the year 2005 in ASSam Circle was 05 

(five), out of which 04(four) posts were for OC candi-

dates and 01(one) post was reserved for Sc candidate. 

The respondents further beg to state that it 

was clearly mentioned in result declared by the Postal 

Directorate vide letter dated 26.7.2006 that In case any 

mistake is found later on with regard to announcement of 

the result of any candidate for any reasons whatsoever, 

his or her name will be deleted from the list of suc-

cessful candidates. Hence the recasting of result in 

these circumstances is in order and nothing has been 

done in contravention of Rules. 

The respondents further begs to state that on 

scrutiny of the result dated 26.7.2006 it was found that 

Sri Kumar Rarian Roy, Roll No. ASM/16-66/05 availed his 

6th chance and appeared Inspectors of Posts Examination 

Contd. . 
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for the year 2005 as an Sc can•didate. As per Schedule of 

Inspectors of Posts Recruitment Rules, 2001, a candidate 

belonging to Schedule Caste/Schedule Tribe may subject 

to his eligibility be allowed a maximum of six chances 

to appear in the said Examination and if he is success-

ful at the said Examination, i.e. in his sixth chance, 

be entitled to be appointed only to a post reserved for 

Scheduled Caste/Scheduled Tribe, as the case may be. 

Accordingly the matter was referred to the Postal Dir-

torate, New Delhi and the result of the IPOs Examination 

2005 was recast vide letter No. A-34013/1/2006-DE dated 

22.9.2006. In this result, Sri Kumar Ranjan Roy, who was 

• 	shown selected as OC candidate earlier, was placed 

• 	against the SC reserved quota. As there was only one 

post for SC category for that recruitment year s  the name 
of the applicant was deleted and Sri Kumar Ranjar, Roy 

was selected as SC óandidate because Sri Roy had better 

claim than the applicant on merit for SC reserved quota. 

It is also to mention that Sri Prasenta Kr. 

Das was declared selected in the recast result against 

OC vacancy as he came within the purview of the unreser - 

ved vacancIes on merit. 

The respondents also beg to state that there 

is specific order of Department of Personnel & Training, 

New Delhi that when a relaxed standard is applied in 

selecting an SC/ST/OBC candidate, e.g. in the age limit, 

Contd.. .P/-. 
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• 	qualification, permitted number of chances in written 

examination extended zone of consideration larger than 

• what is provided for general category candidates etc. 

the SC/ST/OBC candidates are to be counted against 

reserved vacancies. 

A copy of the Postal Directorate, New Delhi 

letter dtd. 26.7.2006 is annexed herewith as 

Anexure - A .  

A copy of the recast result dated 22.9.20 ,06 

is annexed herewith as Annexure-B and copy of 

the Schedule of Department of Posts, Inspec-

tors of Posts Recruitment Rules, 2001 is 

annexed herewith as Anneure -C, 

A copy of G.I. Deptt. of Personnel & Thai-

ning, ON No. 36011/i/98-Estt(Res.,) dtd. 

1.7.1998 is annexed herewith as Annexure-D. 

That with regard to the statement made in 

Paragraph IV(H) of the instan.t application the Respon-

dents beg to state that the applicant has been communi-

cated vide letter dated 18.8.2006 regarding selection 

for Inspectors of Posts by the Superintendent of Post, 

Dibrugarh Division on the basis of result declared on 

26.7.2006.• 	t 

That with regard to the statement made in 

paragraph IV(I) of the instant application the Respon- 

Contd. . . P/- 
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dents beg to state that as mention in the earlier pare 

the result was recast and the name of the applicant was 

deleted. 

That with regard to the statement made in 

paragraph IV(3) of the instant application the. Respon-

dents beg to state that as the applicant was under the 

control of Dibrugarh Division, he has been informed vide 

letter dated 18.10.2006 by the Superintendent of Posts, 

Dibrugarh Division. 

That with regard to the statement made in 

paragraph IV(K) of the instant application the Respon-

dents beg to state that as mentioned in the earlier para 

the result was recast and the applicant did not have 

found place in the revised result on merit basis. 

11 

That with regard to the statement made in 

paragraph IV(L) of the instant application the Respon-

dents beg to state that the Inspectors of Posts, 

Examination 2006 was held as per Calendar of Departmen-

tal Examination for the year 2006. 

A copy of the calendar of departmental exami-

nation for the year 2006 is annexed herewith 

as Annexure - :E. 

Contd, . . 
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That with regard to the statement made in 

paragraph IV(M & N) of the instant application the Res-

pondents beg to state that as per order of the Honble 

Tribunal, Guwahati Bench in OA No. 292/06, the represen-

tation of the applicant was disposed of on 5.1.2007. 

That with regard to the statement made in 

paragraph IV(0) of the instant application the Respon-

dents beg to state that all these have been mentioned in 

earlier para that the applicant has neither locus standi 

to claim for the same nor is entitled to be declared as 

successful against a single vacancy of schedule caste 

quota, as another candidate belonging to same community 

had a better claim than the applicant on merit. 

That with regard to the statement -made in 

paragraph IV(P&Q) of the instant application the Respon-

dents beg to state that Shri Kumar Ranjan Roy, an Sc 

candidate availing his 6th chance at the IPOs Examina-

tion, 2005, was declared successful against OC vacancy, 

along with other 4 candidates including the applicant 

vide Postal Directorate, New Delhi letter No. 	A- 

34013/1/2006-DE dated 26.7.2006. In the said letter it 

was inter alia stated that in case later on it is found 

that any of the selected candidate(s) was not eligible 

to take the Examination under the existing rules or 

instructions on the subject for any other reasons or in 

' I  

Coritd. . . P/- 
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case any mfistake is fowd later on with reQard to an 

nouncement of the result of any candidate for any reason 

whatsoever, his/her name will be deleted from the list 

of successful candidates, as the case may be It was 

also stated that the result is subject to any change in 

the merit list of selected candidates due to future re 

totalling and verification of answer bboks or any 

reason in accordance with the existing rules and ins-

tructions. Subseguently, on scr - utiny, the irregularity 

was detected and.the result of Inspectors of Posts was 

recast vide Postal Directorate, New Delhi letter No. A-

34013/1/2006-DE dated22nd September, 2006 wherein Shr 

Kumar Ran jan Roy was. declared successful against 5ie SC 

vcanoy and the name of Shri Chandra Shekhar i1azarika 

was deleted as Sri Roy superseded Shri Hazarika in 

ffierit. Regarding filling up of the unfilled one vacancy 

in SC category of 2004 from the unsuccessful SC; 	andi- 

dates those appeared in IPOs Eamtnation, 200+ 	matter 

has been last takers up with the Postal Directorate, New 

Delhi on 16.3.2007., as the Postal Directorate is the 

sole authority to decide the matter. So, the applicant 

has no right to claim against the unfilled vacancy of 

IPOs examination 2004 as he did not appear in that year. 

18. 	 That with regard to the statement made in 

paragraph IV(R) of the instant application the fespon- 

COntd,..:P/._ 

/ 

1) 
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dents beg to state that the unfilled 1 vacancy of Sc 

category of 2004 was not converted to Backiog vacancy 

because review re,port for filling up the said single Sc 

- vacancy from among the SC candidates who failed to 

qualify by securing minimun number of marks in that year 

was referred to the Postal Directorate. The matter is 

under process for deciding centrally by the- Postal 

Directorate as per guidelines issued vide letter No. 

26.11/84-SPB--I dated 27.7.84.. Moreover, the result of 

those who qualify in normal course cannot be withheld 

pending decision of SC/ST candidates. SoP, contention of 

the applicant that he would autmatically remain against 

unfilled vacancy for'SC category for 2004 is not in 

conformity with the guidelines and rules on the subject. 

Th'at with regard to the statement made in 

.paragraph IV(S)of the instant application the Respon-

dents beg to state that the prayer for selecting the 

applicant being a candidate of 2005, against the unfil-

led SC vacancy of 2004 willde6ar the legitimate claim 

of the' SC candidates those appeared in 2004 and: this 

will go against the existing instruction and rules for 

filling up unfilled SC vacancy of 2004 (not "Back-log" 

vacancy). 	- 

That with regard to the statement made in  

paragraph V(a) of the instant application the Respon-

dents' beg to state that no error has been made in revi-

sing the list of selected candidates as per Rules. 

- 	

0 	
Contd...P/-. 



That with reard•to the statement •made in 

paragraph V(b) of the instant application the Respon-

dents beg to state that the averment made by the appli-

cant is not correct and the same is objectionable. The 

result has been recast in accordance with Departmental 

•... 	Rules on the subject. 

That with regard to the statement made in 

paragraph V(c) of the instant application the Respon-

dents beg to state that the revision of the result was 

made due to technical mistake and there is no any other 

intention from respondent side. 

That with regard to the statement made in 

paragraph V(d) of the Instant application the Respon-

dents beg to state that' the applicant was selected 

• 	against the reserved SC quota due to mistake as mentione)- 

in foregoing paras. 

That with regard to 6e statement made in 

paragraph V(e) of the instant application the Respon-

dents beg to state that nothing has been done ir,tentio-

nally from respondent side and the examination for the 

year 2006 was held in time as per Calendar of the De-

partmental Examination for the year 2006 circulated by 

the Postal Directorate, New Delhi. 

Conüi. . . 
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That with regard to the statement made in 

paragraph V(f & g) of the instant applicatiot, the Res-

pondents beg to state that the OM No. 36012/2/96 

Estt(Res) dated 2.7.1997 clarify only regarding post 

based revised roster and nothing has been contained to 

carry forward the backlog vacancy for future adjustment. 

Hence the submission of the applicant in this OA is not 

correct. 

That with regard to the statement made in 

paragraph V(h) of the instant application the Respon-

dents beg to state that the order dated 5.1.2007 issued 

by the respondent is not liable to be set aside and 

quashed as the same was issued in compliance of Horible 

Tribunal order dated 4.12.06 and based on stipulated 

instructions and guidelines on the subject. 

That with regard to the statement made in 

paragraph VU to k) of the instant application the 

Respondents be to state that the applicant does not 

have_ any right to claim for appointment to the post of 

Inspector as mentioned in earlier paras. The respondents 

further beg to state that the grounds set forth by the 

applicant are not good grounds and also not tenable in 

the eye of law andherefore the instant application is 

liable to be dismissed. 

N 

- 	 Contd..P/- 



That• with regard to the statement made in 

paragraph VI ad VII of the instant application the 

Respondents have no comment. 

That with regard to the statement made in 
• . 	paragraph VIII of the instant application the Respon- 

dents beg to state that in view of the above reasons and 
• 

	

	circumstances as narrated in foregoing pares, the appli- 

cant is not entitled for any relief sought through this 
..... .application and the same is liable to be dismissed. 

• 	That the respondents submit that the claim 

filed by the applicant has no merit and as such the 

• 	..•• 	appujcatjon is liable to be dismissed. 
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I 	',OM 	kvyitfl I 	•............. 	•......... 

aged about 	years 1  R/o . • • 	• • • • • • 	. . . . . . . . . . . . . . 

District 	and competent officer of the 

answering respondents, do hereby verify that the state-. 

ment made in paras 	iç 	are true 

to my knowledge and those made in paras 	. 14 
being matters of record are true to my information 

derived therefrom which I believe to be true and the 

rests are my humble submission before this Hon'ble 

Tribunal. 

And I sign this verification on this 4 th day 
of 	2007 at Guwahati. 

rA 

• 	Signature 

At Pozimtr Gr r .r ) 
ii 

	

th. 	u 	L 

• 	&i 	 - 
C9r1. Gt 	cI - 

0 
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No. A-34013/1/20061)E 	'[ 1 o:1 1 '..': •-' 
Government of Indi 

Ministry of Communications! and Information Technology 
Department of Posts 

• S 	•,, 	 Dak Bhavan, Sansad Marg, 
New Delhi, the 26th July, 2006 

'/the Chief Postmaster General, 
Assarn Circle, 
Guwahatj-781001 

Sub: 	
for selection to thc I?.oslspf Inspectors of Posts Examinationfor the yei 2005 held on 12th, 13th and 14th August, 200 

Sir, 

In continuation of the Diretorate's letter of even number dated 31 
SI May, 2006. 1 

am directed to enclose herewith list of selected candidates of IP Examination, 2005 held 
on 12th, 13th and 14th August, 2005. 

The names of the candidates and their Roll numbers have been shown in the 
Annexure on the basis of information furnished by the Circle. In case any mistake in the 
names of the candidates' is noticed later on, the same may please be corrected and the 
corrections may be ihtimated to this office also. In case later on it is found that any of 
the selected candidate(s) was not eligible to take the Examination under the existing rules 
or instructions on the subject for any other reasons or in case any mistake is found later 
on with iegard to announcement of the result of'any candidate for any reason whatsoever, 
his/her name will be deleted from the list of successful candidates, as the case may be. 
This result is also subject to any change in the merit list of selected candidates due to 
ftiture re-totaling and verification of anwer books or any reason in accordance with the 
existing rules and instructions. 	It may please be noted that no provisional candidate 
should be given appointment without 'gulärization of candidature. 

It is informed that the names of the candidates have been arranged in the order of 
merit showing respective serial number in the merit list. You are, therefore, requested to 
fix the seniority accordingly. 

YOUrS faitlilully, 

Bahi) 
Assistant Director Gcncra'l(DE) 

Copyto:  

MI Directors, Postal Training Centrc'.,  
SPG/SPBIIrI'rainiiig SectiOns, Dak Bhavan, New Delhi-110001. 
Tabulation Iegistcr,. 
Guard File. 

1. 

S 	 S  

S 	 S 	

• 	 : 1 	S,S 

F' 	 • 	
I 

.5. 
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ANNEXUREJ 

LIST OF. SELECTED CANDIDATES ON THE BASIS OF.• 
•spESTS EXAMINATION, 2005 H ELD ON 12th. 13th & 

14th AUGUSTI 1005 

ASS.AM CIRCLE 
ic 

	

OC SC 	T ''ota1 
No of Vacancies 	•.. 	04 	01 	- 	05 
No. of candidates selected 04 	01 	- 	05 

S. No Roll No. with Circle Index 1ettçr Name'of Candidate 
S/Shri 

1. ASM/IP-01/2005 Soraj Kr. Bhattacharjee 
2, ASM/IP-66/2005 Kumar Ranjan Roy 

. ASM/IP-30/2005 -.-..- Anup Kr. Saha 
 t . ASM/IP 04/200 5 .. - Santunu Sarmab 

5. ASM/IP17/2005 Chandra Shekhar Hazarika (SC) 

- 

. 	:;}. 	 • 

 
A. 



-'(? 

I '.6 'CT 2006 
No. A34( 	

•1 

G OVC rnrnei{f; 
Ministry of Cominuniations/ ant' 	41irT 

I)cpartment of Posts 
Dak Bhavan, Sansad Marg, 

'New Delhi, the 22nd Spteiber, 2006 

c 17f 

\ 

linology 

rM 

To 
The Chief Postmaster 'General, 
Assam Circle, 
Guwahatj -781001. 

,Sub: 

Sir, 

I am directed to refer to your letter No.'taff/1/2005 dated 23,08.2006 on the 
above subject and to say that it has been dcided' to recast tile list of Successful 
candidates circulated vide our 1eter of even numiber dated 26th July, 2006 as a result of 
wrong indication of category against: thc, name of One 811ri Kumar Ranjan Roy at Si No. 
16 in the tabulation sheet furnished by the Q l r.~ Ie vide your lcltcr No. StaffI8-1/2005 dated28.11.2005, 

The names of the candidates and their Ioll numbers have been shown in the 
Annexure on the basis of information furnished b tile Circle. In case any mistake i n the 
names of the candidates is noticed later on, the same niay please be corrected and the 
corrections may be intimated to this offlce also,. In case later on it is found that any of 
the selected candidate(s) was not Iigiblc'to take the Exanlination wIder tile existing rules or inStructions on tile subject for any other reaso.hs or ill case any mistake is 'found later on with regard to announcement oi tile result of aiiy candidate for any reason whatsoever, 
his/her name will be deleted from the list, of scssfi candidates, as the case may be. 
This result is also subject to any change in the.1tnerit 'list of selected candidates clue to future re-totaling and verification 	iscr b.00! or thj reason in accordance with tile existing rules and instructions. 	i lh please 'be nod that no provisional candidate 
should be given appointment withdut. !egulanzatibn 

:' 

caididature. 

It is informed that the names of the candid'a't:es llve been arranged in the order of' 
merit showing respective seiial iluhlbei u the Illcit list You aie, thuefoic, tequesteci to 
fix the seniority accordingly. 

 

This supersedes Directoi'ate's 1ti,eI of evcñumbr dated 26th July, 2006. 

YoLirs faithfully, 

3il) 
Assistant Director Gcncral(DE) 

Copyto: 
All Directors, POstal Traiiing Ccntre 
SPG/SPB-II/Trainiiig Scc ions, Dak Bhavan, New Delhi-I 10001. 
Tabulation Register,. 
Guard File.  Gy:11 ; 

P'c"  
I 	

I 	'i1 
k 	

I 
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K VISED LIST OF SELEcTED CANDIDA'] 
HCTOR POSTS EXAM INArFJON 2005 

ASSAMCrnCLE 

OC SC ST Total 
No of Vacancies 	 04 	01 	- 	05 No. of candidates selected 	04 	Of 	- 	05 

1 1 

TFIE BASIS OF 
Q12th,13t!i& 

S.No. 

 
 

ASMJJP-30/2005 Anup Kr. Saha 
 

ASMJJP-04/2005 Sauitunu Sarmab 

5. 
ASM/Ip-05/2005 Prasanta Kr. Das 	ST I ASM/IP-66/2005 Kumar RananyJS( 
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COPIESOF ORDERS—S.CiS.T. 	
. 	137 

Gi., Dept$'f Per. & Trg., O.M. No. 36012/13/88-Esft. (SCT),.dated 
22-5-1989 and O.M. No. 36011/1/98-EStt. (1es.), dated 1-74998 -. 

• 	. 	Subject:—ReserVed vacanieS' th be filled up by candidates lower in 
merit or even by relaxed standards - candidates selected'on 
their own merits not tobe adjusted against reserved quota. 

As part of.measure to increase the representati9n of SC/ST in. the serv -
, ices inider the Central Government, the Government. have reviewed the pro-
cedure for implemeiiting the policy of reservation while filling up reserved 
share of vacancies for Scheduled Castes and Scheduled Tribes by direct 
reruitment. The practice presently.  being follwçd is adjust SC/ST candi-
dátes selected for direct reciiiitn*ht withOut' relax'ation:of stndards against 

?
the reserved share of vacancies. The positibli of such SC and ST candidates in 
the final select list, however, was determined by their relative merit as as-
signed to them in the selection process:. WJiensufficieIit number of suitable 
Scheduled Caste and! Scheduled Tribe candidate-were not available to fill up 

"-alI the reserved share of vacancies, SC/ST candida,tes.were selected by relaxed 
standards 	.... 
.....2: It has now been decided Thatin cases of direct recruitment to vacahcies 

;M.posts under the Central Govemmeflt the SC andST candidtes who are 
selàcted their own merit withoutrelad tandthds alàng. with candidates 
be,ongmg to the other communities, will not be adjusted against the reserved 
sarç.of. vacancies.The. res eyacancq i1l:e,flliç4 j p.  separately from 
amongst the eligible SC and ST candidateswhich will thus comprise SC and 
Si', candidates who are lower in merit than the last candidate on' the merit list 
but otherwise found suitable for apjointment even,by relaxed.standards, if 

3 All 	 iTh MmnistriesfDepartfltS will immediately review the various 
prOYiSiOflS Cii- 

to the decision contained in previousyaagraph exist in such rules, they 
.4aeiinmediatelY suitably modified  

. 4 i'hesq. instructions shall' take' mmmedjatecife.ct in respect of direct re- 
cruitment made hereafter These' will also app1lytoclectioflS where though 

1.the recruitment process has started, the results have not yet been announced 
unless in the Examination/Recruitment Rules or in the advertisement notified 
,aher,there is a specific provision to ,th9 contrary1  and the manner in which 

A 	the SC/ST vacanc ies could be filled has been indicated r 

' 	'- Clarification —The instructions contained in the above'OM appl)/ inLaIl 
types of direct rccruitmen(whethcrby. written test alone or written test follow-
ed by interview or by interview alone ' 	- 	 I 

.4 	..iy 	. 	............ 	- 	. • 	 . 	1 .. , . ...... 

... 2. The ab 6 	aM' d e' O.M. No. 36012/2/96-Estt. (Res.) ad 
199 provide that in cases of direct recruitmert, the SC!ST/OBP candi-

. 	dates who are selected on their own merit will 'not be adjusted against re 
séived vacajicies. . 	: 	, ,• ' r'i 	 I 	•' ..', ' 	.-.•.: 	.•') 

SC-il 

......... 	. 	 ... 
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3. In this connection, it is clarified that only such SC/ST/OBC candidates 1 who are seletted on the same standard as applied to general candidates shali 
not)be adjusted against reserved vacancies. In other words, when a reIaxJ 
slliiidard is applied in selecting an SC/ST/OBC candidates, for example in the 
age-limit, experience, qualification, permitted number of chances in written 
examination, extended zone of consideration larger than what is provided for 
general category candidates, etc., the SC/ST/OBC candidate are to be counted 
against reserved vacancies. Such candidates would be deemed as unavailable 
for consideration against unreserved vacancies. 

101.. Dept. of Per. & Trg., O.M. No. 3601 1'/1/98-Estt. (Res.), dated 1-7-1998.) 

37 
G.I., Dept. of Per. & Trg., O.M. No. 22038/1/88-Estt. (D),. 

dated 1-4990 

Subject:—Non-functional Se1ection Grade in Group 'A' services- 
SC/ST officers to be included in the select list even if they do 
not fulfil the prescribed criteria. 

A reference is invited to this Department's O.M. No. 28038/l/88-Estt. 
(D), dated 9-10-1989, laying down the procedure and criteria to be followed 
by the Selection Committee for selection for appointment to the non-func- 
tional Selection Grade in Group 'A' Services. 

2. It has since been decided that SC/ST Officers considered for being ap- 
pointed in their turn to posts in the non-functional selection grade against 
available vacancies may be included in the select list even if they do not fulfll 
the criteria laid down in the aforesaid OM, provided they are not considered 
unfit by the Selection Committee. 

38 
G.I., Dept. of Per. & Trg. O.M. No. 36012123/96-Estt. (Res.), 

dated 22-7-1997 
Subject—Lower qualifying marks/lesser standard of evaluation for 

SC/ST candidates in departmental qualifying/competitive 
examinations not permissible. 

The undersigned is directed to say that in terms of instructions contained 
in O.M. No. 8/12/69-Estt. (SCT), dated 23-12-1970, O.M. No. 36021/10/76- 
Estt. (SCT), dated 2 1-1-1977, and Para. 6.3.2. of the DPC Guidelines cir-
culated vide O.M. No. 22011/5/86-1s,tt. (D), dated 10-4-1989, certain 
relaxations/concessions in the matter of qualifying marks/ standards of evalu-
ation of performance are to be made in favour of candidates belonging to the 
Scheduled Castes and the Scheduled Tribes while considering them for pro-
motion. 

.2. The validity of such lower qualifying marks/lesser standards of evalu-
ation was called intoquestion in Courts in the context of the judgment of the 

r~ 
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f\'Iiiiis(iy of ci. 01 lIntnhlcd(lons &. IiiInuni' ion I cclinulogy 
)epai(nient 01 l'i isis 

J_)k I3liavaii, Saiisad Maig, 
' New Dellii 	Ito 001;' 

l.)atcd the I 4'h  De'ecinbcr 2000 
to 

,,}4l1icads of' Circics 

Sub: Calendar ol Departmental Exaiiiination to be held iii lie year 2007. 

am (Iii'ec(ed to forward hei'ewi (ii the ca lend r o I Departiiieii (a! Lxani inn tioiis 
(Annexiiie I) to be held in the year 2007 agai list ihc vat incies available, if aiiy. !.)eini led 
tinfctablc is given in Annexure II. 

It is requested that wide publicity may pleac be given to this calciidai' and i ( may 
please be brought to (lie notice of all concerned will.) a vie "to motivating max iniuni possible 
number of,  candidates for aj)plyi ng in . tine alld I' p'ing titemsel yes For various 
exam i natwits. 

It is stated that any correspondence sek,i tig cl;i,iliication regarding eligibility ol .  
candidates (or admission to any of these cxaniinal toll:, syl'abus oJ (lie exam iiiat ions etc. iU1Y 
please be made with the concerned Staff Branch c. I tlit l)irc.ctura(c and not with the DE 
l3rancli. 

(i) 	Out of the list of examinations in, I icait d in Aniicxurc I., (he I'ol lowing 
examinations will be the Centialised Lxatnjna(ioiis ai id tlit'sc examinations Will be COndUCIC(l. 
by V. E. Section. DE Section will handle the vvoi - k iel;it.iitg to paper setting, translation 
moderation, evaluation of answer sheets, final isatioti of I ibulation of .  marks, declaration of 
result and. all decisions on (lie i'epresentations/applicii iomu. under R'I'l iii t'CSpee( of I nspeeioi 
Posts Examination and ['S Group '13' Examniiiation, 

(ii) 	The (etaiis of (lie procedure requited hi be I. tllowed in respect ol I liese 

two a foresaid dcparqnental exaiiiinaUons are spelt out in II 'e I:'ollowing paragraphs:- 

•l'lie uotilicatiou of holding the exaniii,atioi i and calling lot' applications must 
be issuc(l by tue Circle well, in time and it must i nva,iubl indicate the 'number of vacancies, 
category-wise For (lie competitive examinations of imisi clot' of Posts and P.S. (houp'fl' 
lximiiiinmtioii. 

, A copy of the noti I'cation l' huldin the exaumination issued by the Circle 
Office immst be endorsed to the DE Section. 

(C) 	pproxiniatc requiremeut of queslic in 	•.mpers based omi the miunihem' of ,  
C1i1(lidu(CS likely to appear iii the cxaminaton may bc wo' e(l out. 'l'lic names of.' the Centres 
and requirements of question papers for each ol' mIte enli'cs SO named Imly kindly be 
indicated in multiples (next higher) ol' 10 for each quest 'on paper. The name, telephone 
n uinbci iisitl official addreNs of (lie ol'(lecr ui (he (lrci'' Office at iii inn ted for t-ccev iii g 

'(he qucsf:uon 11l)c1S may be sent to this ollice altuig with the rcquircnieiit ul questinim 
papers. This info ruin ion shioui Id be sent to (he DE lii' inch posi ivcly so as I o rca cli as 
per the prescribed dale indicated in Cul. 5 of Antiexut '. I. 	'('lie printed quesliuii 
.vil I be scot by this o!'licc to he comiceitied nointitateti oll'i' CI'S SO as to enable (hunt to send it 
to (lie corecriied centres ut exatili natiOn well in t.iiiie 	111 I leads of Circles a rc, I l,ercfoi'c, 
ret1ucsted to ensure flint there IS no delay uuinler any ('it'cuhiaslaiIcus in furnishing of this 

•'. 	.t 
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infoii ' n. The names of the Ccntics along wi Ui I I i6 IIneS of the Supcivisoiy 0 fficcrs as 
vei list or permitted candidates may also be sent so as Ii icach this olliec positively by the 
daie.wdicalcd in Col.6 of Annc<.ure I. 14t is. (hei'efri' i:equested that the names and 
addresses including telephone. nuinbeis of olliecus, iioni i i:i(ed/au(hurised to i•ccci \'C question 
papers in respect of (P. (.xaniiiiatinii and P. (.11nu1i JV are liunislied In this 
i.i If ice i mined iatc I y 

	

(d ) 	As SOOlI as the CXfl iiiiiia (loll is over, the Ia I) iilM on Sheds do ly ant lieu ic ( ed by 
competent officers clearly iiiclicafiiig the roll ii urn I 'ers, names of the can(h(lates, 
particulars of SC/ST candidates will be piepiid by I lie same and will he scuit to this 
officc by (lie prescril)ecl date indicated in Col. 7 if Au uexui•e I. It may llcsc be flO(Cd 

that any delay in sending the Tabulation Sheet to thi:: olli c will dcl;iy (he aniiouiieenieiil of 
result and will, therefore. he viewed seriously. Oil icr r evant iniripa1iuii, such as list or  
l'rovisictual Candidature, list of APS Caiidides prUci 'atirig in the Circle and outside the 
circle, use of unfair means, exeiiiption from appewing ii a particular p.IpCI etc. may also 
iiivai'iabiy be shown in the 'l'ahulat:ion Sheets. The nines__of the candidates should be 
indicated_Ro1!-Nuiiibcr-wis in serial order. 

	

(e) 	i)cision regarding linalisation of provisional cali I idatuic nwy l)lcasc be taken at the 
earliest possible without waiting fbr holding or exani na(ii ii. It is desi ed that the decision in 
this rcgai:d is taken beloic the tabulation sheet is seiil 10 Iii I oJ'f.ice so as to reduce the iiuiubcr 
ot proviSiolial candidates to the minim1ili possible t1ciu' and under no circumstances such 
cases should be kept pending beyond two cveeks frommi the oate of lioldiiig exuniiiiatioii unless 
there are very exceptional and uiiavoidable ciieumiishut'icv ., which inay be expini iied to (his 
ollice invariably. 

l 	is 	iuil)mi11ed 	that 	licre-iii-aliei 	l..S(,i 	ail 	II 41 	II 	lx:miiiiiiatiuiis 	have 	hccn 
discofflinued vide l)imectoiate letter 10137-1/20(16-SI 1311 dated 30.5.2006 and shall 
there fore not be conducted.  

The Circle will conduct the other dcpai'tiiiciitat 'xaininatiomis as imiciitioncd in ('lie 
enclosed schedule. Necessary orders For Pil)CF selling ir the dcceiitral icd exaiii imiatiomis 
amongst various circles will he issued shortly by l)l. Sec oui, It may he noted that holding 
of these deccmltral!ized examinations involve emiti 'c irk or the paper setting, l'iindi 
translation, iiiodcratioii, appintmcm1t ol cxamii incus. cvii nation or answer sheets, making 
entries in tal)ulatioil Seem (leclaration of result and dcci hag uepiesciitalioiis relating to th0 
examinations and will be carried out at the Cii'cic levh 

Ii: may be please be ensured that (lie rsull,; Of 1110 decentrul ised cxamii i nations ale 
announced by the Circles positively within the si ipul;tcd :itcs as mentioned in (lie Calendar. 
A copy ol the i'csul,t so atiiiouiiced should also he SCI it to his office. In case 01 any delay iii 
the annomiiiccrncnt of the iesult, the teastis for dela' wi.' remedial hlicasures I.akci i to avoid 
sudy delays in Riture may be brought. 'to the notice of the Diiecoi'atc. All subsequent 
cori'espondciicc regarding coiiiniunicatioii or miiaiks. icloWling and yen lication of iiiarks etc 
iii respect of all dcccneti'alised exaiuiiiiatioiis will be dl nc I 'i the Circle () lilecs. 

In cases where no vneuiey c isis or the cxliii i iui I iii is nut I kely in he held' For my 
oili'i ca:;on(s), (he ( 'acts should elcilily be iiicitiumcch iii il 	I'ui.vaidiig letlel .  the. (. iIc.ida iii 
fxamiiinatioiis to (he divisioiial/Iuvci o ['(ices. 'l'h is 	il)' 	so be hiotighii to I lie not ieb ui' I lie 
l.')i i'cch ate. 



• 	. .. 	 • 	 .. 	 . 	
. S .  

It may l)leSc be. ensured that the time schcd itle, : Is indic1te(l iii the. COIUIflITS ol. the. 
Anncures attached with letter are tr icily adhered ii aiict iiiiic.ly actiun is taken at all si.agcs 

wafling 101 any reini nucr tiolli this oil cc. 

Rccejpt oF this letter Illay kindly 1c aCkllo\vic lcd. 

ii 	Hindi version of this letter will Follow. 

Yotir 	ui1hIuI1y, 

Assistunt' l)irector Geitcial (Di.) 
T 1:23096039,23036264,23036441 

Lncl: As above. 

( .OPY to: 
Addi. DO ut APS (APS I ), Quartenuater I eucial 's Uiaiic.li, Arwy 
1leadquarters, West Block Ill, R.K. l'ui u.n .. 'Jew Delhi -ii 0066. 
I)irector Saff), Departineiil oJ Posts. New )clhi. 
li)irecior (PA-Adniii.), I)epailincnt of l'usts. New Delhi. 
St'G Scctioh/SPIi-i Seclion/SPI3-1 I Section 
1)ireetor, Postal Stall College, (ThaLiul ad 
Al! Principals, Postal Trajing Ceiitres 
H I nd i Section for I-ti nd I ve'tsion 

81 . 	SO's Guard the. 

I 



Name of Examination Exam scheduled Last date for Last date for I  intimation to Directorate Date by Last date of Epected' 

) to be held on submission sending of I about approximate No. which list of sending Tentative 
of applications of candidates and Centres of Tabulation date of 
applications to Circle requirement of Question Exam with Sheet to the aimounce- 
by Office Papers and Name of names of Directorate ment of 
candidates authorized officer to Supervisors result 

receive Question Papers to be sent to 
Directorate  

(1) (2) J 	(3) (4) (5)  (7) (8) 
1. 	Confirmation Exam 21st-23rd April, 1603.2007 30.03.2007 Not required Not required Not required 30.06.2007 
for DR Jr. Accountants in 2007 
PAO  
2 &3. 	Exam forLGOs 29th ApriL 2007 23.03.2007 06.04.2007 1  -do- -do- 31.07.2007 
for PAst SAs Cadres & 
PAs Cadre in CO/ROs  

LDIoJr. 4th-6th May, 06.04.2007 - do - do - do - 31.07.207 
Accountants in PAO 2007 

f !3.04.2007 

P0 & RMS 13th May, 2007 17.04.2007 25.04.2007 - do - 	 - -do - - do - 31.08.2007 
Accountants  

Gr. D/Sorters as LDCs 26th-27th May, 27.04.2007 04.05.2007 -  do - - do - - do - 31.08.2007 
inPAO 2007  

Matriculate GT. 9th-lOth June, 11.05.2007 18.05.2007 - do - - do - - do - 30.09.2007 
D/Sorters as LDCs in 2007 
PAO  

Inspector of Posts 1Oth-12th Auust 23.03.2007 06.04.2007 	1  17.04.2007 11.05.2007 31.08.2007 1 31.01.2008 
Examinatipn, 2007 2007  

PS GoupB' 	t 29th-30th Sept, 30.04.2007. 15.05.2007 25.05.2007 	 1 25.062007 10.10.2007 1 29.02.2008 
Examination.2003-2006  

Confirmation Exam ,1st-Td 02.11.2007 	I 10.11.2007 Notrequired 	 Not required Notrequired 	31.01.2008 
for DR Jr. Accountants in December. 2007 I 
FAQ  

C~~ 
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J 	PESUCT 	 DAY & DA 	
HO 

1. 	DEPThNT CO TI0N E)M FOR DCT RECRT 	OR ACC0.S PAO 

00PM 
I I Precis & Grammar 
TT Postal Accounts etc. 
III 	A/Cs 

ithout Books) 
With Books) 

(-VTith Books 

,the21stApri12OO 
the 22nd April, 2007 .  
the 23rdApril 2007 

10.00 AMto i.00PM 
10.00 AJ'49_QM 

FOR LGOs FOR PAs/SAs CADRES & LOOs FOR PAs CADRE IN COs/ROS. 
2 & 3. 	EXAMIflATlON 

nil. 00PMt05 . 0P__ 

 LDCs toOR ACCOAS IN PAO E)CATION 

jjQ02004 
ifi. 0 tional Subjects (With Books) Sunday, the 6th May, 2007 

 P0 & RMS ACCOUNTANTS EXAM[NATION 

[I .0OPM5.004 
II. Books) Sunday, the 13th May, 2007 



FOR PROMOTION OF GR. D/ SORTERS AS LDCs IN PAO 
6., DEPARTMENTAL EXAMINATION 

10AM to 11.00 AM .00 
i. SpIe English or Hindi 	nithout Sarday, the 26th May, 2007 

10.0 	4 to 1.00 PM 
Typing test or Genral 	uies & Sunday, the 27th Ma, 2007 

Remilations for Song candidates. 

DEPTAL E). FOR PROMOTION OF ikATTZTCU1LATE GR. D/ SORTERS AS LDCS IN FAQ 

I. English orHindi & General }owledge Saturday, the 9th June, 2007 	
10.00 AM to 12.30 PM 

ithout Books) 	 _____________________________________________________ 
H. Añthmetic d Tabulation 	Tithout 	Sunday, the 1 	June, 2007 	 10.00 Ato 12.30 PM 

Books) 
Typing Test 	

Sunday- the 10th June, 2007 	 L0PM2P__-_ 

EXAM{NATION FOR PROMOTION TO THE CADRE OF INSPECTOR OF POSTS 

[aper I (Without Books) 	
jöAu2007 	ippAM01.00PM 

H.  Paper-il (Without Books) 	 Fdav, the 10th  Aust 2007 	 100 PM to 5.00 PM 

PaperilIB22) 	
Saturday, thel lth August, 2007 ______________ 

jV Paper 	BooL 	 SaturdY, the 11th Aunust,_2007 

Paper -V (Without Books) 	 Sunday, the 12th Aui2007 	to 1.00 PM 

PS GROL 'B' E)INATI0N, 2003-06 

29th-30tb September, 2007. Details will be intimated later on 
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